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Shri R. K, Malviya: It ig not possi-
ble to give any assurance about the
date, but I will only say that we will
try to see that it applies as soon as
possible,

1 have replied to almost all the
points. The amendment is very sim-
ple. What is required by this amend-
ment is only to exempt Orissa for the
time being and allow us power to
apply it to other States as and when
found necessary. With these words,
I move.

Mr. Chairman: The question is:

“That the Bill to amend the
Iron Ore Mines Labour Welfare
Cess Act, 1961, as passed by Rajya
‘Sabha, be taken into considera=~
-tion.”

The motion was adopted.
Mr, Chairman: The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri R. K. Malviya: I move:
““That the Bill be passed.”
Mr, Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

1422 hrs,

DEMANDS FOR \SUPPL.EMENTARY
GRANTS (GENERAL)—1963-64

DeMAND No. 5—OTmEer REVENUE Ex-
PENDITURE OF THE MINISTRY OF Com-
MERCE AND INDUSTRY

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. GEDIRMO0 be
granted to the President tto defray
the charges which will tome in
course of payment d&uring the
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year ending the 3ist day of
March, 1964, in respect of ‘Other
Revenue Expenditure of the Min-
istry ot Commerce and Industry’.”

DEMAND NoO. 38—GRANTS-IN-AID TO
STATES

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs, 14,77,50,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1964, in respect of ‘Grants-in-aid
to States’.”

DeEMAND No. 56—STATISTICS
Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,15,000 be grant-
ed to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1964, in respect of ‘Statistics’.”

DeEMAND No. 70—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRIGA-

TION AND POWER
Mr. Chairman: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Irri-
gation and Power’.”

DeEmMAaND No. 113—CarrraL OUTLAY oF

THE MINISTRY OF COMMERCE AND
INDUSTRY

Mr. Chairman: Motion moved:

‘“That a supplementary sum not
exceeding Rs, 40,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1964,
in respect of ‘Capital Oitlay of

\
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[Mr. Chairman].
the Ministry of Commerce and
Industry’.”

DEMAND No. 126—LoANsS AND Abp-
VANCEs BY THE CENTRAL GOVERNMENT

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 11,64,00,000 be
granted to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1964, in respect of ‘Loans
and Advances by the Central
Government'.”

DemAND No. 131—CaPrTAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,00,000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1964, in respect of ‘Capi-
tal Outlay of the Ministry of
Home Affairs’.”

DemanD No, 136—Caprrar OUTLAY OF
THE MINISTRY OF MINES AND FUEL

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 25,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of “Capital Outlay of
the Ministry of Mines and Fuel'.”

Shri Prabhat Kar has given notice of
four cut motions. Three are out of
order. He can move the fourth one.

Shri Yallamanda Reddy (Marka-
pur): I have also given cut motions.

Mr, Chairman: It has not been
accepted.

Shri Prabhat Kar . (Hooghly): ¥
want to know whether the hon. Min-
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ister will make a statement as to why
he is coming out with this supple-
mentary grant.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
‘The Minister does not move, The hon,
Member knows.

Shri Prabhat Kar: I wanted to know
whether you are going to give us any
reasons why you have brought in
these supplementary demands.

Shri B, R. Bhagat: They are given
in the statement. If a new point is
raised, I will reply.

Shri Prabhat Kar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 11,64,00,000 in respect
of loans and advances by the Cen-
tral Government be reduced by
Rs. 100.”

[Working of Refinance Corpora-
tion (4)]

First of all, the fact that the hon.
Minister has come out with a supple-
mentary demand for grants to the
tune of Rs. 33 crores is a clear indica-
tion that there has been no planning
so far as the Finance Ministry is con-
cerned. We have all been talking of
emergency, tightening up and stream-
lining our administration, etc. But we
find that this Finance Ministry has
not got any plan in regard to revenue
or expenditure. The Hon. Minister has
placed before the House certain anti-
cipations about the revenue which
everytime has come to be much larger
than the expectation, and similar is
the case with regard to the expendi-
ture. Everytime, after he places an
estimate, soon after he comes out with
a supplementary grant with the ex-
pectation that the party which has got
the majority in the House would
enable the House to pags the demand.
This is not only fair to the Finmance
Minister, but it speaks of the unplan-
ned way in which the Fimance Minis-
ter is moving
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I want to make two or three points.
The first is about the question of the
grant-in-aid to the States. It has been
often found that the grant-in-aid to
the States, so far as the expenditure
is concerned, is entirely in the hands
of the States. Often we have found
that the grants which have been pass-
ed by this House especially in regard
to welfare and educational and similar
purposes are concerned have not been
well utilised by the States. After the
grants have been paid to the States,
the Central Government does not
have any control over expenditure. We
find that because the Union Territories
Bill has come intp force, certain
amounts will have to be paid by the
Central Government to those States.
A sum of Rs. 14,37,00,000 has been put
down as supplementary grant. But so
far as the grant-in-aid to the States
is concerned, 1 want to know whether
the Central Government keeps full
information on monies which have
been spent by the States.

Then I come to Demand No. 126
which deals with Refinance Corpora-
tion. So far as the working of this
Corporation is concerned, we find that
in addition to the paid-up capital of
Rs. 2.50 crores, a line of credit up to
Rs. 26 crores under PL 480 counter-
part funds is available to the Corpo-
ration for lending to the private en-
terprise in accordance with Agricul-
tural Commodities Agreement with the
U.S.A. I want to know which are the
enterprises, in particular the indus-
tries, which have been financed by the
Refinance Corporation under the
Agricultural Commodities Agreement.
So far as the capital is concerned, it
has been contributed by the Reserve
Bank and the State Bank and also
private banks. Today, the Govern-
ment have come to the House with a
demand that further lcans be granted
by the Central Government so that the
Reflnance Corporation can make
advances. The purpose of the Refin-
ance Corporation was that the bank-
ing and industries be helped with
medium-term loans for the commer-
cial and industrial enterprises. Up till
now, as we can see, so far as the
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working of the Refinance Corporation
1s concerned, it has been limited. What
is to the extent to which this loan,
which has been the counterpart of the
PL 480 funds, has been spent? It has
been said that the Corporation has, up
to 30th June, distributed Rs. 20 crores
and expects to utilise the entire line
of credit of Rs. 26 crores within the
current year; it is also said that the
Corporation has requested for the
balance of Rs. 6.5 crores for which a
supplementary grant is required.
Guarantee is being given by the
bankers and the amount is being spent
by the Refinance Corporation. I would
like to know what type of loan and
to which type of industries this loan
has been granted so that this amount
can be spent.

Then, I would like to refer to
Demand No. 131, and this is about the
Central Consumer Co-operative Stores.
It is said that in pursuance of the
recommendations of the last Pay Com-~
mission, it has been decided to set up
a Central Consumer Co-operative
Store with a number of branches in
Government residential colonies and
major office buildings in Delhi and
New Delhi. It is a good thing that a
number of branches of these stores in
Delhi and New Delhi are being start-
ed. 1 want to know what steps are
being taken to start the consumer co-
operative stores for the Central Gov-
ernment servants in different parts of
the country. There are quite a large
number of Central Government em-
ployees in various parts of the country.
What are they going to do about that,
because we find only about Delhi.

And the last point, I come again to
the first one as to why all this expen-
diture which we find here could not
be visualised at the time when the
budget was placed before the House
and the Demands were passed and
why so soon after the passing of the
budget these supplementary demands
have been asked for.

Shri S. M, Banerjee (Kanpur):
Madam Chairman, I repeat what my
hon. friend Shri Prabhat Kar has said
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[Shri S. M. Banerjee].

ebout bringing this supplementary
budget just three months after the
main budget was passed. This to my
mind is really surprising and it re-
flects the inefficiency of the ‘efficient’
Ministers.

I would confine myself to certain
Demands. First of all I would take
Demand No. 5 under Commerce and
Industry. Under this demand comes
quality control, pre-shipment inspec-
tion and other things connected with
the Export Promotion Council and ex-
port of our goods, etc. You know,
Madam, that because there is a short-
age of foreign exchange we are try-
ing our best to boost up our exports,
and I am happy that the export of
certain goods hag really secured a
good market in other countries. But
when I talk of this export business I
must also mention how people are try-
ing to conserve their foreign exchange
in the foreign banks by exporting
jute by having under-invoicing in jute,
etc. A question was asked in this
House today. Unfortunately no sup-
plementaries could be asked or ans-
wered; it has simply been replied to.
There are two or three business houses
in Calcutta, You know, Madam, that
recently there had been a vigorous
search for more than twenty to thirty
days in all the offices of Bird & Co.
and also the offices of McLeod & Co.
headed by Bajouria....(Interruption)
and some other company. We have
been raising in this House since a
very long time that effective steps
should be taken both by the Finance
Ministry and the Commerce and In-
dustry Ministry to check this sort of
pilferage or drainage of foreign
exchange. Certain_ things have been
brought to our notice, and I would
like to ask the hon. the Depruty Min-
ister to kindly remove my doubts as
to whether it is a fact that in the
affairs of Bird & Co. or of these other
companies four Central Ministers,
either directly or through their sons
or in-laws, are involved.

Shri B. R. Bhagat: That is abso-
lutely untrue.
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Shri S. M, Banerjee: I am happy. I
should also like to put a supplemen-
tary and ask whether any State Min-
ister is involved,

Shri B. R. Bhagat: No Minister or

any political persons or officers are
involved.

Shri S. M, Banmerjee: 1 was told
that many sons of Ministers are
appointed on handsome salaries and
they are working there. I am sure,
Madam, that that information is not
incorrect and the hon, Minister will
kindly bear me out that their sons are
in it. Anyhow, it is a question of
their conserving fifty lakhs in foreign
banks. The results of the investiga-
tion will, I am sure, be placed before
this House after the matter has been
properly investigated into by the
Enforcement Branch and by the
SPE. I am told that more than fifty
lakhs have been conserved by them,
at this hour when we are in dire need
of foreign exchange. How they do it is
a matter for investigation, Mostly
they do it with the help of under~
invoicing in jute....(Interruption)..
under-invoicing and over-invoicing,
both, but mainly under-invoicing. Now
I am told that a senior officer who has
caught these big fries who were doing
all sorts of funny tricks, has been
warned. First of all he wag in
Bombay, He was shifted from Bombay
because he wag interested in catching
these big fish who tried to pilfer or
drain our foreign exchange, and he
was transferred from Bombay to Cal-
cutta. Now he is in Calcutta, and this
Assistant Commissioner, Customs has
been threatened, and I think he is
likely to be murdered, by these big
business houses because he had
brought to light how they robbed the
cauntry at this hour when we are in
great need of foreign exchange. I
would like to know from the hon.
Minister the history of this Bird & Co.
and Mcleod & Co. and whether it is a
fact that respomsible officers of the
Merve Bank are also involved. My
lmcrwledge is confined to the press
statements or the news which appear-
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ed in many known presses of this
country.

Then I come to Demand No. 9. That
relates to the Defence Ministry. Here
it is mentioned:

“On the 8th May, 1958, a fire
was caused by the wreckage of an
I.AF. aircraft, which crashed near
the Delhj Flying Club and as a
result two private aircraft were
destroyed, The Insurance Com-
pany, with which these aircrart
were insured, filed a suit claiming
damages of Rs. 70,000 from the
Government. The suit was con-
tested but the court allowed the
claim of the plaintiff together with
the costs on the 15th January,
1962. An appeal was filed in the
High Court, but meanwhile the
decretal amount totalling Rs.
74,487 had to be deposited in the
Court in March, 1963.”

Well, there are bound to be crashes
with the growth of our air force
strength. But I would like to know
from the hon. the Deputy Minister of
Defence who is here what progress has
been made, what steps have been taken
to have proper maintenance and
proper checking of our aircraft. Now,
in Kanpur we had many depots—air
manufacturing depot, AM.D. and
RM.D. One of these was responsible
for maintenance and repairs and the
other for prcduction of aircraft. Now
1 am told that the factory where we
were manufacturing Avro 748 is being
converted into a corporation.

14.36 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

How far this is true and who is being
brought as Chairman we do not know,
and whether some retired person will
be brought because I am afraid that a
retired person may be brought there.
A scathing criticism has been made by
the Tata Enquirv Committee into the
Avro 748. Vested interests will
always oppose the manufacture of
these things in the public sector. 1 do
not hold any brief for anybody.
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But that report is scandalous, critical
without any positive criticism and it
must be brushed aside and we should
go on with our production of Avra
748. But I am told that the Avro 748
is not fit for high-altitude flights. It
that is true then it is a serious matter
which should be considered by our
Ministry, and I would like to know
what they are going to do, whether
this is being converted into a limited
concern or corporation.

Then I come to Demand No. 38,
grants-in-aid to the Union Territories:
In the Union Territories in this coun-
try, whether it is Himachal Pradesh,
Manipur or Tripura, or all those areas
which have recently come into the
territory of our country, that is Goa,
Daman, Diu, etc., I want all our labour
legislation to be implemented there.
They have no legislatures of their own
and, therefore, this matter has to be
considered in all seriousness. The
various pieces of legislation passed by
this House should be implemented
there. I would request the hon, Min-
ister to throw some light whether the
labour legislations have been imple-
mented there or not.

Then I come to another Demand
which is a very welcome thing, name-
ly Demand No. 131, under the Minis-
try of Home Affairs, that is, setting up
of a Central Consumer Co-operative
Store. This is a welcome feature #nd
I must congratulate the Home Ministry
and the Cabinet on the same. They
have taken the correct step, because
the Central Government employees are
very much agitated over the rise in
the prices of all essential commodities
including foodgrains. They are de-
manding—they shelved their demand
due to the emergency; in November
1962 they wanted more dearness
allowance, but though they were en-
titled to it under the Pay Commission
formula they did not press it then.
They shelved their demand because
they felt that the country is facing
the Chinese aggression, they have to
defend the country, they have to shed
every drop of their blood for the
dofence of the country. That was why
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they shelved their demand. But they
wanted an assurance from the Prime
Minister of this country and the Min-
ister of Planning that they would see
that the prices do not go up. Unfor-
tunately, Sir, this Government has
miserably failed to hold the price line,
to punish the profiteers, rackteers,
blackmarketeers and hoarders. They
have put trade union workers behind
the bars under the Defence of India
Rules. May I ask how many profiteers
and hoarders have been put behind the
bars under the Defence of India Rules?
This is a sad commentary on our de-
mocratic traditions, a sad commentary
on our developmental economy. Natu-
rally, I would welcome this, and I
would request the hon Minister to let
us know whether all Central Govern-
ment employees will be benefited by
the Consumers’ Co-operative Society;
otherwise the employees demand that
the dearness allowance should be re-
vised and linked up with the cost of
living index. That is the stand of the
Central Government employees and
they want an arbitration on that. I
hope the hon. Minister will kindly
throw some light on that.

Then I come tp Demand No. 136
under the Ministry of Mines and Fuel.
This Demand deals with the purchase
of shares of the Cochin Refineries
Limited, This concern where 47 per
cent. or 51 per cent. of the shares will
be owned by the Government will be
known as the Cochin Refineries
Limited. Is it not high time that they
took a policy decision about the oil
companies, the oil refineries and other
things? It is a very strange thing that
in our country we drill for oil, we
take out oil and we refine it but it is
sold by the foreign monopolists. It is
a tragedy at this hour, when those
people who are getting only Rs. 125
are asked to pay....

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri S, M. Banerjee: 1 will take
only three more minutes.
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Mr. Deputy-Speaker: There are
eleven speakers and we have only
two hours, The hon. Member cannot
have more than ten minutes and he
has already taken ten minutes.

Shri S, M. Banerjee: 1 did not know
there was some limitation, I will take
only two more minutes.

I would request the hon. Deputy
Finance Minister to kindly consider
this. It is high time that these foreign
oil companies are taken over by the
Government, A person whg is get-
ting only Rs, 125 a 'month is asked to
pay Rs. 4 as compulsory deposit
which we oppose, but when we re-
quest the Government to utilise other
resources, to augment their resources
for the Five Year Plan by nationalis-
ing the banks, by nationalising the
foreign oil companies, they reply in
the negative. The hon. Finance Min-
ister in one of his speeches said that
banks cannot be nationalised because
we are wedded to democratic tradi-
tions and we cannot do anything with.
out paying compensation. Sir, after
the zamindary abolition people were
paid in bonds. Why can’t these o0il
companies or banks be paid by way
of bonds, That is a matter to be con-
sidered.

The last point which I would like to
touch is about irrigation and power.
In regard to irrigation and power
there are many disputes. I would like
to know whether the dispute about
Rihand Dam between Madhya Pra-
desh and Uttar Pradesh has been set-
tled? About flood control there
is a Master Plan for flood control, but
the Master Plan cannot control either
the “master” or the flood. I want to
know what is happening to that and
whether the Government is serious
about taking measures for controlling
the flood. This is a matter which has
taken a long time. 1 would request
the hon. Minister to look into this
before it is too late, because many
States are facing severe floods and
after the floods will come naked star-
vation of the toiling millions. There-
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fore, Sir, it is high time that we get
an answer to these points,

=t e feg (araedr)
IqeE WERY, fewie T &Y ¥
frg ¥ H g ¥ o Fgw ARATE |
w fows # @9 ¥ fo% 35 @
Y feniz A 1€ ¢ 1 7 3G T T
A 09 FOT @ TR e
@i § 1 3w AamdE T8 g,
giffaE & amfs § | W a@ER
A IR AP R W R | T AR FER
¥ wfg forede 78 § | TR afEeT
A feggram #Y et e Sy
¥ AT A FT AR IE@T , & FEATHY
fegmm &t grY o SEF faarw
&t F12 ¥ A ¥ A 9w g
&

JUTEAE HEITH, FAFAT HT T5HT
T WIS | Tt R g whew qa
A g & afeT ara & qgr w fEwEy
fEET #1 [ o T@r v & ) @
waae g ¢ fF = o oifswr
A @ AR = g@e
fegeart @A fa s | TR AR
H @i s g & 1 wRA wafat
AT BT W & 1 AT TAT FT FY
TR W ]| iR @
XY WA T § A gy g 1 e
Frafaal ¥, 9 FHAGT ¥ I 99-
g AT F I Y I QIR
AT T § GRA FEET G
FEHT AT a4 &) @ & 6 arfeearr
T Ft fggeama § ot A0 et
& R 9™ 919 nfeea d o faer
2 A fegar it @ ®Y faam
FoHAT ¥ ANT &G § AFQ fae
FT Faa< A8 fawar § 1 qgr 9< sy
g2 fF =W o fege @i
AT A g axde arfewr @
far s
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#7799 W 9 guer e
&Y S FTCN gAY agt ST 97 9 -
97 ¥, FW F, €9fF 97 sEEl ) O
freamt @9 &, @A 9T arfeeqrEr
i 4, foeer IR ®Ew 3
AR IR AT TER F g
gg femie @ & WX "9 A
fewiz %1 7Y AT A g WES W
AT | 7T qHE g & fr o @
ST F ATHNG g AR AW F g
TR AT 47 99 a5 4fF arfwerr
T & 9T w1 FQ 4, fager
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9 gy fag wEw< ofdeafa & g
WX gT &, SEFT 9T I FX qg -
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TEFT Ffadeq AT T T HAT
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[t < fee]
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FT QR TET S & JIE | Ty
e ¥ A0 fde @ & dderw
wfraw it 5 fegeam & oo &1 #7
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qE QT IRHE ¥ SATRT BT WY qgAT
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W SRA fafer wwefrar e A
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AT A FHfET T 9 T S
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FG |7 ? 98 g ¥ e +W
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w0 § Af A o Ff ai ¥ Smar
g Su F afwa ¥ v o@e e
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R WE IqF W FAF AT ag
= § fr BT 93 ad@e #<
g | 3@ fog TaedE F 40 v R
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fg Swar g f5 dfeww AQ-
A FHAA A ST 91| TEE HT FY AT

w81 @ 99 F AT ALY T I 9T
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=t fegaw fag  (NER)
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@ A fasil i @ dada%
F qe OF wHER frg & 1 g el
fr oy, ogw, FeEar @R g
¥ O oo9 T I9wAX WEEY
@ | 9 fegeam ¥ T AT 9
§ ag #fusd 39 F FARAX BT TO-
g fear #X 1

= QA gEwl F g § fe
Y T Fga1 9181 g fF @1 v,000
g @9 fegea™ & @i
¥ & F0 F F A, IT F g
QY fawer @ W 1 AT @ F Efsa
@ S% gfaers A agl F e
¥ @ifee &< faar s 9k I9F e
qT 9,000 fergramt & 4 1 fawr
¢ faar s =nfgd
Shri Priya Gupta (Katihar): Now
the supplementary demands for grants
for expenditure by the Central Gov-

ernment has come before the House.
Since the budget session was over
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only very recently, I do not under-
stand why these supplementary de-
mands could not have been conceived
much earlier and included in the origi-
na) budget in which case there would
not have been any waste of time
either for the House or for the Mem-
bers. With these preliminary remarks,
1 come tp the details.

If we make a reference to Demands
at pages 3, 5, 10 and 6, it will be
observed that in four of the court
cases Government has lost, The court
cases were started because of some
lacuna in the contracts that the Gov-
ernment had entered into with some
firms. It is surprising that Govern-
ment has lost in all four cases. May
I know why the Government is losing
in such a way in every case? There
can be only two or three causes. The
contract itself might have been defec-
tive and the parties might have taken
advantage of it and won the case. Or,
the Government counsels might have
been inefficient and might have advis-
ed the Government wrongly. Ag this
is a drain on the public exchequer and
a charge on the Consolidated Fund,
it must be gone into and stopped forth-
with.

Then, if a reference is made to
page 6, under demand No, 304, it will
be seen that large sums to the tunes
of some crores of rupees are given to
Jammu and Kashmir. Of course, I do
not grudge the allotment. It is a stra-
tegic frontier of our country and so
we must help that State to our utmost.
But the point at issue is whether the
Government has set up any machinery
to check whether the money so sanc-
tioned is properly utilised and not
wasted or misused and, secondly, whe-
ther there is any machinery for audit.

Shrj Sham La] Saraf (Jammu and
Kashmir): Is this money given to
s me individuals or somie Govern-
ment?

Shri Priya Gupta: I only want a
machinery to be set up for auditing
and for checking whether there is pro-
per utilisation of this money. I do not
grudge the payment of money. In
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fact, I would say that more money
should be sanctioned to Knhmxr,
because it is g frontier State,

Then, coming to the demands under
the Ministry of Irrigation and Power,.
I have a submission to make. Of
course, I am grateful to Dr. Rao, the
Minister and his assurances. While I
was coming to Delhi recently from
Cooch-Bihar, I found some thousands
of acres of paddy lands under water
because of over-flooding due to the
change of the course of the river
Torsha, which has got three beds. It
has changed its course, flooding the
highway right from Alipur Duar up
to National Highway No. 31 connect-
ing Matabanga with Cooch-Bihar.
Thousands of acres of paddy lands
have been flooded and crops have
been damaged, The waters of the
river is flooding even the highway and
it is likely to be damaged. So, I
would submit that some solution must
be found to regulate the course of the
river Torsha as it is reeurring every
year.

Similarly, in Katihar sub-division of
Bihar, mainly in Minihari thana and
Barari thana the rivers Ganges and
Mahananda cause great havoc every
year. Thousands of acres of paddy
lands are damaged every year. So, it
has been the urgent demand of the
agriculturists of that area to erect
bunds in such a way that flood waters
do not enter the paddy fields and
damage the crop every year. This has
not been done as yet and hence I draw
the attention of the hon. Minister to
this.

Then I come to the river Bokaro.
The water of that river is utilised for
drinking purposes. After the setting
up of the Bokaro thermal plant, since
dust coal is used for the power house,
that is spoiling the water of the river.
Now the colour of the water is jet
black and it cannot be used for drink-
ing purposes. Yet, drinking water is
drawn from that river. Some con-
trivance should be found to see that
drainage water does not fall into the
river bed prior to the stage from
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wl}e'rg drinking water is drawn so that
drinking water may not be polluted.

Coming to Grant No, 136, there was
an accident on the 4th June in an
open mine in Kargali owned by the
N.CD.C. I made a complaint to the
Ministry of Fuel and the Ministry of
Labour. It was an open quarry. It
was declared dangerous by top-rank-
ing officers and digging was not allow-
ed, All on a sudden, on 4th June, 1963,
80 many years after as soon ag top-
ranking officers, mechanical engineers
and superintendents have examined
and left the site after giving orders
to start work, there was a land slide.
It was not an ordinary accident. As
soon as the drilling work started, there
was a big land slide, just falling over
the people. People have just started
coming for work. They were killed
and till now the debris could not be
cleared. I want to know the nature
of responsibility that these high-
ranking officials of the National Coal
Development Corporation have. There
should be a probe and a judicial in-
quiry into this as to why it happen-
ed, It is a national enterprise.

15 hrs.

While on this subject I shall draw
through you the attention of the
House and of the hon. Minister to the
Euclid dumpers which are lying idle.
There is a machinery known as
dumpers for breaking layers of the
quarries and each one of those dum-
pers costs about Rs. 1 lakh and more.
The 20 to 28 Euclid dumpers recently
received are today lying idle for want
of repairs. Who is responsible for
that? Why is there so much wastage
of capital? It has got to be seen and
the hon, Minister should have a probe
into this.

Then I come to the working of the
N.CD.C. itself. Side by side the
N.C.D.C. the private collieries are
there and they are earning much
money. We know of a peon who has
ultimately become a contractor and a
proprietor now and is a crorepathi (a
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millionaire) by having a colliery run-
ning side by side the N.C.D.C. col-
liery. But the N.C.D.C. collieries are
running in a loss. This has got to be
probed into.

Coming to Demand No. 8, I will
request the hon. Minister to consider
the recognition of the Behala Flying
Club for the purpose of giving traine
ing for Army and the Air Force.

As regards Demand No, 16 relating
to the Ministry of Education, 1 would
draw the attention of the Ministry to
the fact that the Bengali Raisina High
School which is being troubled by the
municipal authorities. It was started
when the capital wag shifted from
Calcutta to Delhi for providing the
facility to the sons and dependants of
the officers and clerks attached to the
Central Secretariat. This may kindly

be lcoked into.

As regards the Central Government
Servants’ Consumers’ Co-operative
Store which comes under Demand
No. 131, 1 would request the Govern-
ment to look into the proper func-
tioning of these Stores. The unneces-
sary handling of affairs in the manage-
ment of the Co-operative Stores by
the departmental officers leads to loss
and the Store cannot function pro-
perly. 1 would request the hon.
Minister to make the rules and laws
of the Co-operative Stores in such a
way that departmental officers are not
given power to interfere in the
administration of the Store.

An Hon. Member: Sir, the hon.
Minister is sleeping.

Mr. Deputy-Speaker: He is listen-
ing with his eyes closed. He is listen-
ing with deep attention.

Shri Priya Gupta: While on this
subject I draw the attention of the
hon. Ministers for Food and Finance
to the burning demand of the
employees of the Central Food and
Supply Department of the Eastern
Region Directorate who have been
sanctioned overtime by a particular
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circular of the Home Ministry and
Nagaland Allowance which are still
to be paid.

Mr. Deputy-Speaker: I find, the
hon. Member is speaking on matters
which are not contained in the Sup-
plementary Demands,

Shri Priya Gupta: This matter
comes under Finance.

Mr. Deputy-Speaker: The discus-
sion should be confined only to the
Demands mentioned in the Supple-
mentary Demands. It is not a general
debate on the Budget.

Shri Priya Gupta: I have not done
any general charcha or discussion.

Mr. Deputy-Speaker: On the ques-
tion of collieries he went into some
case of a Calcutta colliery.

Shri Priya Gupta: On all the items
1 have quoted the Head under which
the reference comes.

Mr. Deputy-Speaker: He has to
finish now. His time is up.

Shri Priya Gupta: You have taken
two or three minutes of my time.
However, one sentence more and I
will finish.

The Food Directorate (Eastern
Region) staff has been pressing for
the amount of overtime that has been
sanctioned by the Home Ministry
circular. It has not yet been imple-
mented.

Regarding reorganisation of Region
on zonal basis, for the Eastern Group
Food Directorate, I request that there
should be a zonal office for Orissa,
three for Bihar, three for Assam (at
Gauhati, Manipur and Silchar) and
eight for West Bengal. The name
should be abolished and it should be
numbered as Zone A, Zone B, Zone
C etc, as has been agreed to by the
Government while discussing it with
the employee’s representatives. I
request that these three burning
demands of the Food Directorate staff
of Eastern Region should be looked
into properly and should be met.
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Mr. Deputy-Speaker: Shri Himat-
singka. I find, the number of hon.
Members who wish to speak in
increasing. So, I request hon. Mem-
bers to finish their speeches in five to
seven minutes each and they should
confine their remarks to the Demands.

Shri Bade (Khargone): Shall we
send our names or should we try to
catch your eye?

Mr. Deputy-Speaker: 1 shall give
him an opportunity. I have also got
some names for my guidance.

An Hom. Member: I request that
time should be extended.

Mr. Deputy-Speaker: No, not for
Supplementary Demands.

Shri Himatsingka (Godda): Mr.
Deputy-Speaker, Sir, the hon. Mem-
ber, Shri Raghunath Singh, has drawn
the attention of the House to the diffi-
cult situation that is created by the
crews of mercantile marine in times
of difficulty. I had drawn the atten-
tion of the House some time ago to
this important question. I feel that
unless the Government takes up a
definite plan and train Indian mari-
ners to take up this work in sufficient
numbers, it will always be a problem
for this country to have regular Indian
crews for the marine services that we
have in the country. Last year during
the emergency, as has been mentioned
already, a situation was created
whereby supplies to Assam were
blocked by the strike that the mari-
ners started because they are all
Pakistanis and had inspiration from
outside. As a matter of fact, the
House may not be aware that one of
the terms is—in fact, that is being
worked out—that the head office of
the Union is situated in Pakistan and
negotiations have to be carried out
with the Head Office in Pakistan.

Shri Raghunath Singh: That is the
worst part of it.

Shri Himatsingka: Almost more
than 90 per cent of the crew comes
from Pakistan, " arefore there shou'
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be some definite plan for training and
unless the Government and the ship-
ping companies should keep this fact
in view that whenever they employ
anybody he is an Indian. There is no
dearth of Indian seamen and if proper
training is given, I think, there should
be no difficulty in having a sufficient
number of persons of Indian origin to
man our different ships and for the
services that they need. Unless some
regular scheme is taken up and train-
ing is given, it will always be a pro-
blem and we will be in very great
difficulty in times of emergency as
also in ordinary times. This is one
matter which the hon. Minis-
ter of Shipping should keep in view
and arrange for proper training for a
sufficient number of persons to man
our ships.

Dr. Ranen Sen: Mr. Deputy-Speaker,
Sir, a few months back when the
hon. Finance Minister presented the
Budget, he had assured the House and
the country at large that as a result
of his Budget proposals the prices will
not rise. In spite of the fact that
during the Budget discussion many
hon. Members had expressed the
opinion that as a result of the new
taxation and other things, prices were
bound to rise, the hon. Finance
Minister gave that assurance in the
House that there should be no rise in
the price line. But during the last
four months we find that there has
been a rise of 40 points in the cost of
living index.

Shri B. R. Bhagat: On what Demand
is he speaking?

Dr. Ranen Sen: Please have some
patience and listen to me. This is the
background on the basis of which I
want to stress certain points.

Mr. Deputy-Speaker: It must be
related to some Demand. It is not a
general debate on the Budget.

Dr. Ranen Sen: There is a Demand
here—Demand No. 139—about the
Consumers’ Co-operative Store.
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Shri B. R. Bhagat: There is no
Demand No. 139.

Dr. Ranen Sen: Demand No. 131,
page 22.

In order to stress my point about
that I was giving this background. I
was reminding the House and the hon.
Deputy Minister of the assurance
given by the hon. Finance Minister.
This is a very serious matter and there
is a Demand in regard to that. If the
hon. Deputy Minister says that that
Demand is withdrawn then it is a
different thing. But I hope he is not
withdrawing that Demand.

My point is that the Government
has remained callous.

Mr. Deputy-Speaker: It is wide off
the mark. It may be only incidentally
relevant.

Dr. Ranen Sen: Anyway, this per-
tains to that particular subject. The
Central Government has come out
with the proposal to set up a Central
Consumers’ Co-operative Store. In
fact, the store has been set up in
Delhi. It shows that now the Gov-
ernment has at last, to some extent,
understood the necessity of holding this
price line. This is my point. At the
same time, I say that it is fer the
Government to realise now how the
prices have increased. A little amount
of help to Central Government ser-
vices would not help the country as
a whole. Take, for example, the
Central Government services. They
are spread throughout India in a
almost all the cities. As far as I
know, there has been no consumers
co-operative stores in any part of the
country, neither in Calcutta, nor in
Bombay, nor in Madras, nor in any big
city of the country. So, it is high
time for the Government to realise
that there has been a very steep rise
in prices and not only there is a neces-
sity of supplying the Central Govern-
ment employees at the subsidised rate
but also it should be the endeavour
of the Government to try to hold
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price line, to lower the prices, so that
the general masses of the country can
derive benefit from the Government
subsidy.

The second point that I want to
emphasise in this regard is this. This
is in respect of Demand No. 126—
Loans and Advances by the Central
Government. There is a very impor-
tant point that arises out of this head.
That is the question of the vagaries
of the private sector. We come from
a State, and particularly from a city
where for the last few months there
have been raids, searches, in the offices
of certain firms—Bird and Co, Mcleod
and some other firms also. The names
have not been published. There is a
widespread rumour in the city of
Calcutta that there is a common prac-
tice among this section of business-
men, industrialists and traders of
over-invoicing and under-invoicing. It
is a good sign that the Customs
Department under the Ministry of
Finance are trying to catch them and
this supplementary demand is requir-
ed for giving loans to the Refinance
Corporation.

Mr. Deputy-Speaker: Private com-
panies are not there.

Dr. Ranen Sen: There are two
points in this connection. Please
allow me to speak. I am not dilating
on this.

Mr. Deputy-Speaker: I will aliow
anything if it is relevant.

Dr. Ranen Sen: It is relevant. In
this case there are only two points.
In order to put a stop to over-invoic-
ing and under-invoicing, there should
be total State trading in imports and
exports.

Mr. bebhty-Speaker: It does not
relate to that.

Dr. Ranen Sen: It is there in a parti-
cular demand. Anyway, I leave it
since you are taking objection to this.

‘The last point that I want {o stress
is about the Demand No.136—Capi-
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tal Outlay of the Ministry of Mines
and Fuel. During the last budget
session, it was pointed out by some
of us that the Government of India
was departing from the Industrial
Policy Resolution which stated that
henceforth the Government of India
would take over new refineries into
their own hands. It was our appre-
hension in those days and later on
it has come true that a substantial
concession is being given to a private
petroleum company to start a refinery
in India in Cochin. We want a refi-
nery in Cochin. In fact, we want
more refineries. But the point is this.
The Phillips Petroleum Co., an Ame-
rican Company, most probably, is
entering into a partnership with the
Government of India. Not only that.
There are other private companies,
both foreign and indigenous, which
are also participating in this which
shows that these foreign and indi-
genous companies will be in a posi-
tion ultimately to control our pet-
roleum industry. Already, they have
a very strong grip over the oil indus-
try in our country. Now, if this thing
goes on, there is a great danger not
only to our national economy but also
to the soverignty of our country. The
new Minister, Mr. Alagesan is here
and I also draw his attention to this
fact.

Mr. Deputy Speaker: The Hon.
Member should conclude now.

Dr. Ranen Sen: Yes, just a minute
more. This is an important thing.
Recently, we found in Delhi that just
in front of the Indian Oil Co. depot
another depot of the Caltex had been
apened where a certain Minister of
the Central Government was present.
Does it signify a real departure from
the oil policy of the Government of
India? 1Is there any relation between
the two? Therefore, I take this
opportunity of drawing the attention
of the Government of India to this
serious situation that has been created
out of this deviation from our Indus-
trial Policy Resolution in regard to
oil.

Shri P.. Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, Sir, regarding
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the supplementary demands for
granis, even in the introductory re-
marks it has been stated that the total
additional requirements of Rs. 33.90
crores wiil be set off to the extent of
Rs. 33.61 crores and there will be a
net excess of Rs. 29 lakhs only to be
borne by the Government.

Here, I would like to mention
regardaing the constitution of River
Boards in the country. A demand to
that effect is here and the amount has
been sought to be sanctioned by this
House regarding the constitution of
the River Boards in the country. They
have said that they have obtained the
consent of some States for constitut-
ing the River Boards for some rivers
and as regards the remaining rivers
like Godavari, Krishna, Cauveri and
others, they are going to constitute
the River Boards soon. It has also
been stated that there will be a com-
mon Chairman for the present. I
would like to point out in this con-
nection whether any wuseful purpose
will be served by constituting these
River Boards. My fear is that it will
not help the smooth working of the
execution of the different projects. On
the contrary, it would prove only an
impediment and it may create a
rivalry between the different riverine
States for the distribution of river
waters. It will not help the Govern-
ment in executing the projects speedily,
I would like to know whether these
River Boards have been constituted
only to rehabilitate certain officers of
the Government of India. It looks as
though it will serve only that purpose.
From the press reports I find that so
far as the constitution of the River
Board on the river Cauveri is con-
cerned, so far neither the Government
of Madras, nor the Government of
Mysore has given their consent. It is
still pending.

Shri Sivamurthi Swamy (Koppal):
The Mysore Government has recom-
mended for such a Board.

Shri P. Venkatasubbaiah: 1 am
speaking about Cauveri. I would only
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suggest to the Minister for Irrigation
and Power that by constituting these
River Boards no useful purpose will
be served and that the Central Water
and Power Commission which is
charged with this stupendous task of
administering the irrigation and power
resources of the country can very
well do that job. I would only request
the Minister to reconsider the whole
matter and see that further obstacles
are not created in the smooth work-
ing of the execution of the various
projects and in the cordial relations
that exist between different States in
our country at the present moment.

Then, I would like to say a word
about the oil refinery that is going to
be started in Kerala, I am very happy
that at last Government have taken
the right decision and the oil refimery
is at last going to be started in
Kerala. Some time back, I saw in
the press that a discussion was
brought up in the Madras Legislative
Assembly about the starting of
another oil refinery in the south,
which may be located in Madras. I
would like to know from the concern-
ed hon. Minister who hails from that
State whether any decision has been
taken to start such a refinery in that
State also. If that is correct, I am
happy because we are going to get
another oil refinery in that part of
the country.

Another matter that I would like to
bring to the notice of the hon. Minis-
ter is regarding the Refinance Corpo-
ration. The Refinance Corporation
was set up in 1958, its objective being
to give financial aid to many indus-
tries in this country to grow up and
also to help in the industrialisation of
the country. In this connectien, I
would like to ask only one question,
namely whether this Refinance Corpo-
ration has been helpful to the small
industrialists. 1 would like to know
how far it has helped the small indus-
trialists in this country to start indus-
tries and also to carry on the different
proiects that they have undertaken.
If this Refinance Corporation has not
come to the aid of the small indus-
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tries, it is better that Government see “Immediate steps should be
to it that first priority is given to taken to prepare comprehensive
small industries, and especially to the Master Plans for the entire
backward areas where capital for- Krishna and Godavari basins.
mation is becoming so difficult for These Plans should have dove-
starting such industries. Govern- tailed into them the State Plans
ment should see that the aid that is comprising existing projects, pro-
given t)Trough this Corporation is dis- jects under construction and
bursed in an equitable way, the first those contemplated in the imme-
priority and also due preference being diate future. They should be pre-
given to those regions which are back- pared by a Central Authority in
ward anc.i where there is no where- consultation with the States con-
withal with th2 industrialists to start cerned. For this purpose, a Cen-

industries on their own.

=it framfa st - SaTeTE AT,
T e T9E ¥ TaT S & R
wrafaefae %o ore Efear ¥ fas 3¢
wTE e fr e wr & Wk 337 €9
FI3 T9uT v fofiew, faradw
TR geT afe o/ | W 9%
Jfgx e § fF g a7
ARTAT S TOF § 7 o omar @ W)
WA foew o) agfema ) s
QuAr 8 e o @ ) '@ fou
FHAAT 3 FUT TIAT HTASHAST T
YARTIMIT G

3 Ir § ¥ Ak ) F{He
% fewiz X awv faw wae wAT
STEAT § | AN e, St dFhergsa,
¥ & 8 afex Al o fafrex
qTEe A WY, 99 fF 38 W= 9, ey
FHNA N fER AT 3 fawws war |
31 7% fE A= #1 @ §, 9= @Ml
£ 33 wrm @ T & 5 i ww
TASF AT HR T § FOET G FT
WOAT qE SEd S & odd §
s frar @ WK T faww ax gfswe
fa fFaT 8, 99 Tt FHME R
frizwe o1 faage av:6r a7 I
iR 3 # figafee 1 AR FTRw R
wFe $3 | Siaw fafre ¥ 99 fond-
T ¥ faeTs gqoT e faar WK
A AEIR A A T

tral Authority, like a River Board,
under the River Boards Act of
1956 should be established.”.

Sfag dtag a1 & fax AN sFEw
T ¥ 39 F faase F aEr Oy
#1 feedtoqw fofan oman, afFa s@0 &
o 9T 9By & fefeeym 7@ fax
S FY FTFT I FY IO T AT § P
T IO F AT 93 9§16 A1 9 Fa0Ew
T & fF st s ad 6, Sl
e A ¥, qgi X fEa< I FEw
faw 7o W W swew aft g, ¥
FIOOT Srev-Eee o § amr ot @
8, o oy fax @ s Fafe-
WA

“During the iast fifteen years
there has been a great increase
in the tempo of river valley deve-
lopment schemes like irrigation,
flood control and hydro-power
generation. In the implementa-
tion of these schemes, difficulties:
involving the rights of the respec-
tive States in regard to the use
of the waters of the rivers flow--
ing through more than one State
have often arisen. These have in
turn brought into sharp focus the:
need to have Master Plans for
each river basin. In order to res-
solve such difficulties and also to
regulate the development of in-
ter-State rivers on scientific
lines....".
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efsT e wEw ¥, o9 frag
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& Fara g § 5 o 21 feEd
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“The Commission has found
that there are 34 taluks in which
75 per cent or more of the annual
land revenue was suspended at
least twice in a 10-year period.
‘The normal annual yield of crops
in these taluks is also low, Three
of these taluks are in the Ananta-
pur District of Andhra Pradesh,
three in Madhya Pradesh, nine
in the districts of Sholapur, Poona
‘and Ahmednagar in Maharashtra
and 19 in various districts of My-
sore.”.

grg Rw T fad 9 o ¥
FET TF & AfeT AR R F S
J 9T QR AETF G gY AT, &H AN
F wEl AW g A AT Fga § @A
TFATE I GT HY I W F AT
a3 & few & e Tw®Og
4t R ¥y aEe e @ SR vy EN,
WA E L wiald faqEa
ATAEFAT § 5 45 Tog ¥ (og HAT
Fom oy | war T v 2w wie
S ¥ Farfaw et v fefigermm ¢
# #R g7 ¥ wifaafasw &1 @ @
ST ST | 5w S # froe & fag
qF sfefEe fag a8 # ww=@ § |
it N qFO ox grEfefes Qv &
e =ifega

e fafre W T 0F ¥
QEATST T 97 ¥ Trare o} -
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g ag & fF genfaat & & 9 W)
R 9T O o1 2 0T 7 feaar smar
& | I O ooy A1 ATES g
13 o1 FT GO T L2 e Fredy-
WA A ) qH OF T TR
F Famn fr =@ w19 F fog guw & #v
oY T LY § | TH A THROE Tfwe
faer o, &Y A e faew & 2%
TEY T & 2 T ¥ qav A ST €0
T q<g N NI &, IqHT TRA-
I P 1 gEARER W WK
Arg g § A oy gy anfed e
ISR F1 AW TG |

o ¥ HIgAT & FEAT ARAT §
f faaw 418 & @ § 1 Fgr qwwr
#, JEEY e § FeR FHTIAT ST AT |
w9 I g1 W g 5 ag e sfagwe
% o fog avz ¥ Rz ¢ far 9w
# I gas e A e

Shri V. B. Gandhi (Bombay—Cen-
tral South): Two speakers who pre-
ceded me, Shri Prabhat Kar and Shri
S. M. Banerjee, have both asked Gov-
ernment why it had to come to this
House with these supplementary de-
mands so soon after the Budget. My
simple answer to them would be that
most of these items were new items
819(Ai)LSD—4.
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of expenditure and quite a number
of them were post-budget items.
Therefore, they could not possibly
have been thought of and provided
for in the Budget. I shall briefly con-
sider a few of these items and see
what their position is.

First T take the proposal that has
come to India from the ECAFE con-
ference. It asked India if she would
be willing to be the host country for
the Asian Population Conference.
The proposal came after the Budget
was passed and hence the demand for
Rs. 1,50,000 can only come now and
not before the Budget.

Secondly, let wus consider the
demand for government capital parti-
cipation in the Pyrites and Chemical
Development Company Limited for
Rs. 40 lakhs. It was originally the
National Industrial Development Cor-
poration that had developed this
pyrites organisation and Government
could only take it from the NIDC
when it was offered to it. That offer
came after the Budget.

Thirdly, there is a demand for
Rs. 6'5 crores to help the Refinance
Corporation. In this case, Govern-
ment has taken a decision to utilise
the entire line of credit for Rs. 26
crores. Already Rs. 19'5 crores have
been used and now the propbsal is
for Rs. 6'5 crores more. In this case
also, the provision could be made only
when the demand came from the Cor-
poration making it necessary for us to
provide for it. It could not be done
before that.



1033 Demands

[Shri V. B. Gandhi]

Then there is also the item for Rs. 2
lakhs for the Central Consumer Co-
operative Stores. We know that in
the present situation in regard to the
food prices, the Government has
decided in favour of extending the
co-operative field and it is only now
that this step could be taken. I do
not think any blame can attach to
Government on that count.

Lastly I shall consider this capital
participation again, in the Indo-Ame-
rican enterprise, the Cochin Refineries
Limited. In this case, it is quite clear
that nothing could be done at the time
the Budget was passed, for the agree-
ment with the Phillips Petroleum
Company of U.S.A. was actually sign-
ed on 27th April 1963. So in this case
the Government has had to use the
Rs. 25 lakhs required for the project
out of the contingency fund, which of
course will be made good to the fund
duly.

This is just an illustration of how
some of these criticisms can be made
without properly going into the merits
of each item. The demands before the
House total up to Rs. 33'9 crores.
They are distributed over 8 items and
four appropriations. What is worth
noting in this connection is that the
bulk of these demands will be set off.
In fact. they will be set off to the
extent of Rs, 33:61 crores on account
of additional receipts, recoveries and
surrenders; therefore, the nett outgo
from the Consolidated Fund of India
arising from these supplementary
demands would amount to only about
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Rs. 29 lakhs. I am quite sure that
there would be no difficulty in this
House accepting these proposals and
these Demands, and I say this not
because the net outgo will be small,
would be only about Rs. 29 lakhs or
less than one per cent, but because I
am convinced after a consideration of
these various items that the purposes
for which these demands are made are
necessary purposes, are purposes
some of which are vital and important
for the progress of this eountry.

st ¥ : IrEe wENEd, AftAAE
frrgm ¥ 1 foamr 33 Re FAER
o Fr § I wroon ® 4; fowr
e

“The main items of additional
expenditure under Revenue are:
Rs. 14:78 crores for giving revenue
gap grants to the Union Terri-
tories of Himachal Pradesh, Mani-
pur, Tripura and Pondicherry....”

for 9¢ 9o FIU2 o AT @F T |
AT 37 Faw ¥ 97 77 ¥ uF wFH1 I+
Zr & f& 97 afqay Sfcadis 527 %
TR FAT 47 99 qHY AT I T 39
Foya ¥ aoe § fraaref § ? feaan
SATET GET T § 7 F AT ARAT E
o w7 gaTR A wEET IFATE fF
F 914 o gfega s faw sy
g9 T qr WX wT W1 Afqeafzy
THTAA a9 ¥ I @e | fea oF
Y TAT & 1 3 FT 41T &7 TH FT AT
FAT AR )
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F a8 § fewTee safq i do Y,
qv 71T § | 7 femes ¥ famn g g,
a9 ¥ 9
L]
“With a view to stimulate and
diversify the Indian export trade

it has been decided to establish
a Marketing Development Fund.”

T AT 3 5o FIS BT HIT A
T§ ATH{ST TIATHT ©F F A€ T FgAT
wTgaT § T guie e F1 uae
FH AT AT @I & | T ST TH-
912 AT &7 2 AT AT 7=T § 77 39
forir #gt 9 FTHT A& IS T AT
e F A fw og@F faw amfen
IFaade €3 7AW fFar 9 AR ag
FTH FT FGI

“(a) Market Research, Com-
modity Research, Area Surveys
and Research Programmes;

(b) Export Publicity and Dis-
semination of Information;

(c) Participation in Trade Fairs
and Exhibitions;

(d) Trade Delegations and Study
Teams;

(e) Establishment of Offices and
branches in countries abroad;....”

AT A A Y
I HqT AT ST R T g
g agaET gaTg | ART F ;Y
ufeafaer g€ & st axz & @i o
ofifae &t & 37 v qfsar @&y
S § aTfsat e AT §, 997 wwer
sFRYA foar strar @ ofew ag @ @9
T T ] | T9 9§ EFEETE TR
TN & AT ST Wi IFTARZ BT
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T AT & SH A W aw@ F A
9T 3. co HUT Fo @¥ gAT § | F maw
FY A1E AT Frfnr A7 WA § R
qG FT 7Y FT @F AGT AT AT AW
39 &1 ATF q° 3G | AT FA qg T
FT TFGR FT T | THC F TG
W S Q& #7 T g, A S,
g W 91 Fo AT E AT | T W T
A q To FY T W @@ RO
At o TS F 91 o A 3 fr
T & AR Ro A7 4y H 91w faewt £
wagH e amifFaim ¥
¥ FET THC TF URAT AT fAAAT
& g Agt #R AT T T RO
L F AR 1 39 ag F Al
N TR F @ WFT AR
A EAl wifgd R ouwae #r
T ¥ fir o e ge § A
Gzaefeoric &1 god maar § i
T g A EF A | g A I A X
2 fF 9 oF & wEW F fwry &
ST & @Y SR FY HHEY TRV AT
¥ | UF T FEAT & 99 3 g,
U TR FegaT § fF @A dmT g
TR FE A HT AT A T, FgAT & F
et AT & W T@ A< 3 w94
9 § WS i 7 27 e g 1 5@
T S @7 fr Fgeefed #AEr H
TS IA F TR F7 T gy S
T & 1 IEM 3 F 9T OF ATH (T
AT T fear FR I aT 3 FAT &0 F
FO9 @ 501 97 fF  agi § F9g 7
THATE T T ERTE | A gw g
f& @ wERT agT W UF TEAT TE
fo agt & T fFaw #30 F gFaARE
TRl F AT ] | FaA ATHfa FedAade
5 IR F | F FWIR A F
ZFgeTEd THUE g AT TAT AL
qUAAT | 30 F GGT A qgq 4 a9 waq
FATHA § |
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[+t 3]
TqF q1T FH9ET qifvge | feure

Fo NS AT I THHFATATTE 7

=t Fo Wlo WENET (T
T feame Ay fey At & 7
sty ww gfra an & e &
Ty 7 S FgT @ Ffew 7O guta
fF F@ & &wr gard e W &
ARG TEN & | § Wi FAT § (WY weq
W H A agr wrar € 1 fqely #v oo
& WIAT, S99 A Weg @7 | 45 ATSH
2 W qiET AW € ) 39 e wEe
HAT AT & 1 AT o9 AW Ao y e Iy
I faarmaT g
“The Economic Commission for
Asia and the Far East at its 16th
session expressed a desire to orga-
nise an “Asian Population Con-
ference”...,.. The Conference is
also expected to suggest practicsl

solutions of solving population
problems.”

IfF o Ofae 1 garv 3o
Froaat fenfoe & &1 3 @
2 | 399 Fgar 1 wrE M 9 fovr a:
U AW R FAT 98 AT /T 09
PRI ®o &1 o1 A THET T § Hifw
2 TR ST &7 @ & | wnfEw 3%
w2 F9 forar 18 7 A W saei A
ST qET T & A6 a7 77 39 qg F
@ T fFar smr | 7 FEa E froas
Y agigATEt 7

o fraaey § 978 a § a8 F1%
97 g%, W FTH 9T O & 1% A
& ¥ e fET A e g 1 99 9
TF A1 A A1 @ | wfww & qwemn
g fv = a6t & ot e @@ oW
g9 FW W @ § ) wifET wEe
JATHH T FT T AT g A
&t & o g 2 fem fraw
SISz A1 41T 3§ H o Mo T[T e
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93T # orow § T gun, 9 fF oww
Tafrw & g1 § 1 W AR A wE
T g ey | A g ey Afe
IqF T FO FAEH W A
I ? HORT T A §F ;e
FeEY B B & | GATA WY SR TaTHS
7 forar &% ag S A9 & S €
39+ fag wemr swcw e wifegd
ifE TF STHET @A TS T T
e § 7 A Ig A nat g fF aee
e # gfee § #¢ uw =l A, 9w
1 & 93 931 TaaT Frgar 8 | fan fay
owT$ Wt &Y fawrfo @iy amag 39
Ig7 @A FT ITIF &Y | T a1 & AT
F TrET ALY B ST & 1 39 A

‘g7 A F f fraw am & A wem

T FHTEA AT TfEY |

3 WHTE F 90 qg F7 2 fF
ag it feaeratat gt § e ¥ 99
1 AT Fifed o Fraw g arfe o
2 W I T&H T2 A F TRV
e g =nfed |

S W INT (ATH) . IYTSAE
AEIEH, WEE F1 AT qF AA TG
T § 33.80 FUT To A Ia& qaq
o sy ST FTTAES A AqEr fad
a2 | § 39 F a8 ¥ qgwa @
21 9% | T9F S FRO & | UF 971 9% F
TA A FIF 28 ATG o & HWiafw
SFATT FGAT § | 2389 FUAS To
a1 auE W gEe At & W g W
frwmaaffm s mefren
FAAT T AT HT qEA F A I @A
EfFagFag A T A @A A AT
T WA T A R, I wE-
FAT 9, , a1 973 a9 F qTHY HAw
gl AR IF Sl o F
Tt 38 7Y AT =fedr
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set o & T faaor @1 wewmA
frar §, s & #v8 o 7w o A o
wfea & 91 &% | FfFT @ Al
qaw # & @ 17§ grag qtAay v
AT HIHTT FATATRAT g | T v o
F A § ¥ a5 franfy wawd o
3G A1 T G| FgE AL AT HEw
walq fax g & 7% 7 | #w gfeewior
732 fF 7 9017 & o9F 40 &7
ol % o a7y & A A& e
3 | T TSEY & FeEl YA FOAT e
7 TET | safaT T qET # 98
a9 FIeq g7 ATfEA 97 fE wer AF
afer auf qge 7@ qvg & NSt A e
F7 A Ay wifed o arfr oy AT w>w
T QT | TATECO FEEY )9S g 7
frgrr &1 fors forar | 991 STz @ a7
HHAT B ZHT & | § A9 AWAE T
o i w1 gifew awrd g fE oA
HAEQEAAT F FIIO IAT TI94T H AT Fgam
A @ AN IFE A g | A
F w9 | gg W q% AG1 w7 e
AT LRNE § Ug FA 9 g T 47 AT
T aF I GHIT A qUA FAA T
T 41 T8 AT | & auwan g fwowe
39 1% & WA S agear & 19 w90 ar
T FT q=T WAT AT AT |

T AT AT F AT g F T
AT FT WIT AR AR gfaa]
STo T AT ¥ F41 9 92T & W A
WG ST N AAT E TEET TN
FRFHATA TR § o5 FTQ@TR
F4 @ife @ a@ F fam v @
T g IH |

gﬂﬁ@aﬁqﬁﬁﬁﬁlﬂﬁi
ferar T & fF =9 Frt F oY o A
TfFE FATET AT | A A XD T
H 7€) Ay | Fgw are} w1 Frai-
mmwa.mgﬁng
FAY T HT FIT NTIFRATE 1 5T
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Fraid ¥ g & & 3T FHATA WK
ferstaat e Sfafirare & i @ AQ Frafo
AT FY AT W F9E AL T |

§EY ¥ qg FOU MRED F IR
& fork fovar T & 1 & awAn Ad & AT
AT WA AgIRE &1 ca1d ATHied
FT1 wre & | foren avg 7 A fgw
F T § AU R ATHIL F &1 I7 dqT
2 UF FT ATA AT AT F AR H
I ATHTR AR IR AT T &
99 qFAT & | a9 ¥ feafqg ag @
fFapu & d=de ofar § & oy
sfaar 3arorRe # 2, ¥ sfawm fgmmer
R & AT oF gr & wiawa G
o ¥ AT & | Afe Rl gw &S
agf ¥ 3@ @ & f& G99 g # A7
39 AT A g9 Il Ay &
St aAr & a8 A I HR__
FT AT § T FT AT § | IETE
F AR 9% TF o1 At aF I 9T
#oaqd o1 g fmdr st
FATR 9T WAT S ¥ g geve W vy
T | IJHT FT TG &1 90 @I | I
T F X I T 9L §, T I
TR F A A G F o TF1T
¥ AT F | I T T T F@x @
T8 ¥ I9T g7 aT B FT 59 W T
AT &< fagr ST w9 w9 dE&r
agrm ) fogw § FFma §
ST et 1 JI0 |

ESAUL ISR CIL U A
AT g0 FEG G & FAAIE!
F fay @1 77 FERfer {1 § g6y
# ¢ & 3@ FF F1 @EA FE@TE AR
7@ ¥ we s § ) Afew & qger
gt § 5 o9 3= da s #t
e F1 7T & 9 919 & I AT W
FH F T IO A A A ? gy aga
qg @ AT e uv |
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[ w7 5]

= He9 ¥ § & I ag W F
Tt § 5 oaaft = oaew &
wfeFn FHET fooet ¥ Y & afea
R W §g T § T&T I TH H
FHATY FTH T T F @A & I
O AR AR F ) gy & fafad
o @, W U1 AR T s
# A 3, W fmd @ @
o 309w A ooeg 5 g
£ 1 I+t wfew T WR FEr
TEar § 1 34 g 2o e § et
FRSEEE Escasd R E-Cy i)
=feg |

frrdr 7.7 79 7 ¥ & fro
FET A F FHAET F fq Frm9-
g @R @ W § I & wwa
FHAICE & faY Fivag @iy S )
TEAEASAAE | FAIGI AW
FAACET F1 A & Y TMET AT
AT T | I G AW @ T
T AR ST @ F fAau et @AE
f ferm | AfFT s ET A @ AW
e @ =ifgy fF S AR oo qw
AW A W g 9T R A A
SEEAT F Y | ITHY FIE @A I
faam ST AR I9F T T FE T9E@T
T |

T USRI & ATg | 37 A FT AWG T
FLATE

ut g faz (FAT) @ SITEHE
wgg, A At g off f§ s wem
AfeT @ agar & o T} 1 WA
& faam fey AR qEEw 7 swer
FH F& T8 fagamar § | 9 feare-
#z ¥ @ fow o w@@ ¥ g% wmar ay
I FT AHFEAT FH QW H AT AT

Tl ¥ afeas w0 grew &
fresr Juw & s fAfeex awe
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& A & AR FT IF & 5 qaQ
5 T §T § TR I qTHT F
f oo A faurs w1 vy Al awer
T & awaT g | AfwA I ¥y a@e
T F g T A A R
Y, w1 aE fewisy & # A M@
oA ag ¥ 5 o ogew § g
fawr weft oft & a8 wm @ f e @)
FOe T faer wifes™ aFEi 71
@ #3 § W W T A Ffaw w7
T d f 98 o A &7 T FT AT |
T THF fo ST F1 AR ATET
ST 39 fae wifes™ & 92 @ |
T age R e AR wR g
fear s @ gwAeq femizg &y
TETT A T A |

ww ffE™ W | W@ W S
&Y 2 TR, HOHAT FTAATE TEY TR,
A1 SEF o, I HT WA, IY F G, I
Y HE AT T TF F AT I g,
I% faes are S fFar omar @
M I & dAq F T[T AT, AR
famr mifewm s @ w@ AT F@C
3 § o feaw F W aRe S
Tt foFar T, 7 97 & S g fear
T HT AT qF A TENEE F qIHA
FE @ @ T & e ww
T N I fwar IMq

e g fF wmmTEw §,
afEr & @ a0 TR & W
qT &Y FAT AT @9 FA AT G ?
oK & ¥ W 7@ ¥ 99 A7 TEE faer
W@ AW F fAC S S R
T o frew & 9 & 98 a9 =Y
2, 99 ¥ OF ¥ aF &9 X w9 fer
TET | WAL I A Gl FY AT a7 T/
Iq A ¥ fre ar@ T faer qwar
q7 | @ 99 IHN 9 dZ FEET
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g1 AT A IqH Gl A7 a4y | & g
¥ I o g

R AT &7 @S 97 Al T8
i g fegemar | a9 F 6% a7
i q@er fFogw A 33 wAe
FT wraaTr g, A femigg am oo
AT AT HT FAST AT A7 AT 9 FT
I femmr frem &1 ogean =nfey
1, BIE AW FT 9gAET AIMEC 4T,
B FHEIN F1 GEAET A0 o4 |
Ffem ST R F A X Y @Y A T
F HOA AT S A &1 AT 9 AT
1 & fF 93 9 aWi & =yaT fem S0
“fwT AT a=a A & fao 9@ Ay
AoqT far o7 @y & o @ & 1 WA
FZX 77 "Aed 7% & o g T gEd
TE & Fga fear o oAwan 8

IqEeaN wEE@  FT FH AT
feris A ®E |

st amae fag - & fawrd &
femie av e @1 § | 2V HAY HERH
W A9 F AR F I & fF 3o
F JEG A & AR e JA H
IR ®YgT /0T 97 | A few A fewie
T FGT ATAT AT @I

@ wETRfed &AM @@
sar & 1 Ffew Fefer ®Y o
ot ZgEdw A& Wi S S AEEe
T § § IR 9 AR 9 qiw
R A ZgaEdw oo & A
TR @6 PEaT 9X dOL §a%
A T AR G AT @9 FET
2| 99 I A8 FW AEHE GRS
F AG GAT AT, qTFEE FIHT
F 78 |7 JTw, AiEt # g
F1 AE GO S, A9 a6 TN
w1 7qer 230 B AE @ awar |
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qz wEAT dHY A ERTT 9 ATEEE
TETTIVES 1 qg FTH AT JTQ@T | 5F
T FEfH AT AT SAT 6 § T &
1 TZMAT AT | I T H TZTAT T A |
A TR a3 9% AR #7 & I
JTERT F FE T T2 TOAT T
faar s 1 AfET I F I AT
Hww &1 FIm aen J@fFm @9y
il # AN qF W AT 0 HEET
Eiull

16 hrs,

AT 29 ¥ W7 WA ST €
e §7 g wvrwg, WK Mg #
ITHT T § 6 e F A § qgd
g am I | AN
FAT W [T FHC FT AT E
ag qrT fademr T8 & | wee F ma}
g W € | AW O @ g
FQT | AR FAX gAT g AT AR
ST ¥ 2AIR #ft WL ST A § 99
foer & & gar g d&r | Y g &
sam ¥ faar &1 fawew Fwow ey
T a1 39 famEr & faew F I
o G o @ A ) Ty
wafag gar ae & fF s gt § saomm
fear or qiFt & faret &1, 32 Qv
F1 frTeY &7 SaoTw TG & a8 |
T 7 F fF 399 a9 A 8 79
20 ¥ T & fog w9 T "
qUET aggm & | mfaw &R A
T ¢ ? A feaw @ Aege
21 3@ ™ ® AT w AR wfaw
TAT FAST A FEOW AT @I E oIS
WEW A ¥ duF w3 A
Fifs WS  gRe ¥ g6 TEmEr
¢ I fivm & oo sqar wemn
= ¢ Wit frew @l ¥ ag <o
Fradr T Y T A w AR )
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[ amar= fag]
AT Fo THo TA W I qAVII §
g g aET Jare Y € ST ¥ qH
7z IWE § fF 93 37 QO &=
FT SHTET FF T 7S F g« H4T |
faarg & fou Jar o s 99 @
aFd | Ao ¥ fag feda ¥
T 3T I & | ek & faw '
seree frar o afer @ ST §
foq 97 T 1 Ieq qE 2 |
Shrimati Yashoda Reddy (Kurnool):
Mr. Deputy-Speaker, Sir, I did not
want to speak on this subject, but
having listened to the speech of Shri
Sivamurthi Swamy who made a few
remarks on the river boards, I would
just like to make a clarification or
two to the House regarding the river
boards. Without any reason he shift-
ed his arguments from that question
to the question of the river water dis-
pute between Andhra and Mysore. He
was more led by emotion than by
reason, and more imagination than
understanding of facts. He said that
the former Minister of Irrigation and
Power, Hafiz Mohammad Ibrahim had
based his decisions most unscienti-
fically. 1 would like to submit, what-
ever might have been the faults of
the hon. Minister, he was a man above
suspicion and he wanted to do his
best for all the three States as far as
distribution of water was concerned.
Secondly, his decision was completely
based on the Gulhati Commission. He
did not give a decision of his own.
It was only after studying the report
of the Gulhati Commission that he
came to this decision.

Then, commenting on Shri Venkata-
subbaiah’s speech he said that Andhra
got an extra share of water. My
humble submission to the House is
that we ourselves who come from
Andhra accepted Shri Ibrahim’s deci-
sion under protest because compared
to 1951 we had got much less thar
what we had requested for.

The most damaging thing that he
said was that when the Prime Minis-
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ter came to Andhra Pradesh he was
somehow or the other made to agree
to the Pochampad and Srisailam pro-
jects. He said “somehow or other
they managed to get Pochampad and
Srisailam”. My humble submission is,
not only the Chief Minister of Andhra
Pradesh but also the Prime Minister
of India and all of us from Andhra
felt that rivers were not the property
of a State and that whatever was good
for the nation, whatever was good for
the whole country should be done. We
viewed it from that angle. That scrt
of an assurance was given both by
the Chief Minister of Andhra Pradesh
and Shri Jawaharlal Nehru. If he
had read the report he would have
seen that what Shri Jawaharlal Nehru
said was: “If I am today giving the
right of way to these two things it 1s
because whichever State can utilise
the water immediately for the benefit
of the whole country may utilise it.
It is in that perspective that I am
giving clearance to these two pro-
jects”. Moreover when Malaprabha
was started, when Indraji laid the
foundation for Malaprabha in Mysore
State, our Chief Minister went and
congratulated the people there and
gave his best wishes for them.

I only want to say, Sir, that in
river water disputes let not people
have a sort of narrow view of things.
Whether it is Mysore, Andhra or Shri
Sivamurthi Swamy, let them not think
in that way and let them not cast
aspersions on the Prime Minister or
any other Minister and say that they
are using thelr influence in the matter
of river projects.

=t T QI (JWST) ¢ AT
wgrea, § qE §@T g, 95, Yo, wo,
¥, WX ¢RE ¥ ak & oYy av fAgaw
FEAT ATET E |

Tga A A W F A T
rafider ag & fr femis A ¢ &
AIagd FOd §o,ks3 Tar  feHiw
wafae e war § fr faeeh e
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FE F OE NG a0 AT F T
@ sEe ¥ R & o &
fomd ag @< < ATgEE gard iy A%
I | T FATE AT 7 ST FIA AT
Fgdl 7 g ¥ fame afagfa &
Tar @y #7 frar

I8} W F1 aFER F fewrw
zrar A9 FT foar wan A gw fewie
¥ zafae 9=vq wega g |

fewiz avg7 ¥o %1 afz = 2@
T I EA N T o g F T
Frataa &1 oF A a9 g Ty
o IEA 3 AgFEY R4 ¥ M
g A A | IF F oA A
aE™ ¥ fgam w7 ;) fegwaw
QeYE HI TF fagow 7 3w Wi
1 IF F AT Fg AEH AT W
I gfggdr At fawar & 7 g@w
%W{o,ooowﬁﬁﬁ‘lﬁﬂ
Tt #% faar fow & fau f& g
F AT Y000 TAA F el g1 wE |
¥ wum § g A {5 e & &
T § IEN I AW § F fear
A Fr T A | FE T w9 @A
fs wfagfa & faq @ & woar wpw
T § | Fead @Y AITeGl ¥ T grm
f g AT A gs § R T
q & faars w@ar faar @ Ak
ATEHTT 1 THAEAAT T2 FH FT ART
feam 1 zafog & sy @ E R o
@ # qEEs # @H & fou @
foran ST & @ ARETQ FH =@ A
W & o ffw T0% & afsew 7 q9T
Ay Fl H AT qEr & 7

A §AT Yo F TR A & Fgar
g g fF aifs fewrd o fasrenr
q wwfam § 1 e, § ¢ 9w R
¥ T § AT I F 59 a4 F wrAey
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gz fom & ot Agew W & AR
=t o fag ¥ W St A w9 §,
ARG, afear, MEYL TR, A7
2afr o qdf foor § wef fF oY
FT T AT AT § | FI AR TG I G
AT 2 9 1 Far v § fF
fas fa=rs 1 sgawar 9w faat § Fv
q I AT aTE FY THT T A GG FT
Y g1 g A § afEA @F araeg
A qF §HR o7 7 ) FgETE A sgawr
BT & WA & T8 F VFA F1 Zq9H
far w1 @ @ fv oagr aw &
g F foan feseret wawm gf &
& o F1 Ja91s & gard w7 et
waT fa=ms Y a7 § &= g | § A
7 & oF femrer o@T g Smp A &
q.'&a‘i[-.‘fl'a’ Eoo‘ﬂa’@m fﬂm’&
T g AIM § AR 99 a8 Aew fHar
T fF N9 Fgr F @ T a1 a@qwmEr
™ f§ ag N9 are fawmr aet & |
e & | T Oy A fawmr ¥ Fmr a7
e g feamn § AR T T
ST ALY gU | A & g =
F foro dem ¥ o1 fear @ ) w
T 7 X a3 § F o fafer a1 3
3T F @ AFAT E

T a<g § WAt § fagt sew
q ], Lo, LR AT #Y w@ fow e
g Afew oy ag & fF o i o @Y
31 & forg wwa fear g fegeman @)
Far ey avg Y ag faurs v s A<
@ | & a1 FE g T e fawwd A
T FF TW A FH QA Al F awed
AT AEA I FI ] A6 A8 F
TFIH FT AT qH |

ALY Wy AR WE F oW
Fex o R E 1 ey § afear § fow
for Tamt ¥ @Y FT qg AT TG §
I F @ WA 2T gE F WAL
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F AT RE | I F A FT AL FAAH
gt fepar o vy & Afedt & faw fra
A T I w1 I G,
AT wrfE g9 w7 AR | § g ST
argar § f& wfEe 7w 9 a9 g
TR FA AL T F I
foru W dFE FOE S & AfEA
ZooEe 39 Tt ST AT a g ¢ e
# et T AA R 1 AR T Tw
I & | 9 ¥ AOY qg S T
Zqm faFar § 9@ &A@ WY AT
s W & afcom g g d
T ¥ Y AT G VA A,
& qae @Fal g (& fqas atg
¥ A w1 T & A A g A
F T 99 & | ag T Fw fF aga
A ardt # qF A€ S T gET
A aET FN s F W T T
FaE A9 9% q 90 R IW
v e AT SEd g fF st
a@ | AT a8 war g fF oS i
T T g AN F Ay ag A% WA
FT FTO a9 HIT A W FOFT
wT TH A< & feard e § Sran
g 1wt fard &1 @ T g
m”faﬂﬁtrﬁamﬁ T 3-13 TTHE
@Wﬁm@w’rinw
mﬁﬁﬁﬁaaﬂuggﬁ—mma
sMal sgEEdarT AW FL T4 &Y
Ty ForT 3 T WG W § A
e § 39 ¥ fog o FE A 7
e 3 f 9 9w e e e
t g AR oW R A R E @
T8 | I T a A A W e
fmﬁvm%ﬁqhmww

7§ 39 Tl F fE A
ﬁgﬁ’wm%ﬁﬁa@m
fir 9w ATl @ Qwrd F A gl
A 4% ag wx T ¢ oz fear g
%Fq;mzwﬁﬁoﬁo 3'§'ﬂ'l
2 fart weqaTel ¥ 7T AfHT AT
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a8 fF 99wy S ot 7 q@feg &
e § fF @ foeqmast &1 &
I AR FeaTE AR SE g™
T § g&f I RA # TLHA a8 F1
UFA FT a0 w2 arfw agr & feam
TAE N AE

Shri Yallamanda Reddy: Mr.
Deputy-Speaker, I want to draw your
attention to Demand No, 70, under
which Government want to form river
boards. They have also stated the
reasons for the same.

“In order to resolve such diffi-
culties and also to regulate the
development of inter-State rivers
on scientific lines it has been de-
cided to set up River Boards in
terms of the provisiong of the
River Boards Act 1956,

Government propose to have a river
board for Krishna-Godavari waters.
The idea is very good and we wel-
come that. But the way in which the
Central Government and the cngineers
have so far dealt with the distribution
of waters of Krishna and Godavari has
created suspicion among the people of
Andhra, and they have every right to
feel so. In 1951 there was a confer-
enece which was attended by Minis-
ters of the various States and the
Central Government assisted by Engi-
neers in which a decision was arrived
at that Andhra will have 983 TMC,
Maharashtra 4859 TMC and Mysore
4757 TMC of water of Krishna. After
that, the other two Governments want-
ed de novo consideration of the whole
question. Andhra Governmeni  pro-
tested against it. In spite of that pro-
test, even without intimating the
Andhra Government, the Central
Government appointed a commission
called the Gulati Commission. It
toured all the States. collected data
and prepared a report. On that report.
the Ministry of Irrigation and Power
hag given some sort of an award
which was laid on the Table of the
House. As a result of that award,
Andhra lost 183 TMC whereas Maha-
rashtra and Mysore gained more—114
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and 124.3 TMC of water respectively.
But, soon after the decision of the
Central Government was announced,
it was denounced by the Governments
of Maharashtra and Mysore, Also, no
less a person than the Chief Minister
of Maharashtra, Shri Kannamwar and
the State Irrigation Minister came to
Delhi to get hat decision modified.
They alsu issued a statement that the
Minister of Irrigation and Power has
promised to reconsider the whole
question. Then, only fifteen days
back, the Maharashtra State Govern-
ment again issued a statement that the
Prime Minister has assured them that
he will reconsider the whole question.
1 find from the newspapers of today
that some of the Members of Parlia-
ment from Mysore have also made a
representation to the Prime Minister
to revise the award. So, whenever an
award is made, which is not to the lik-
ing of an influential State Government
it tries to get that award changed. If
this trend continues, I wonder whe-
ther there will be any sanctity to
agreements. Therfore, while welcom-
ing for the formation of the river
boards, I doubt very much whether
they can function well.

For instance, in the case of a river
dispute with Orissa, a committee of
engineers went into the whole ques-
tion and gave a report which is favour-
able to Andhra State. Again, they
were asked to prepare another report.
When they prepared the second report,
it went against the interests of
Andhra State and in favour of the
interests of Orissa. This is how
1eports are prepared by commitiees
and commissions. Therefore, I am not
very hopeful that the river board for
Krishna-Godavari will function well,

Regarding Krishna-Godavari waters,
even though the award of Hafiz
Mohammad Ibrahim was not favour-
able to Andhra Pradesh starting the
Pochampad and Srisailam projects the
Andhra Government, however, accep-
ted the proposal of the Central Gov-
ernment with a strong protest. since
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an assurance was given that a thorough
investigation would be made of these
rivers, and of the necessity of power
for various industries in the State and
that justice would be done to all the
States concerned. Though in the past
the awards and agreements were being
revised or modified quite frequently
on representation by some influential
State Governments, with the formation
of the river boards I hope the awards
and agreements will be respected by
the respectve State Governments.

Then, I want to bring to the notice
of the Finance Minister another aspect
of these projects. There are so many
irrigation projects in Andhra State,
the benefits of which will accrue not
only to Andhra State but to the coun-
try as a whole. When those projects
are completed, our food production
will increase tremendously. Now we
are spending Rs. 100 crores to 150
crores every year for the purchase of
foodgrains from foreign countries. If
Government spends some crores of
rupees on the irrigation projects, the
food production will increase by leaps
and bounds and Government can save
quite a lot of money on import of
foodgrains. We have in Andhra so
many projects like Nagarjunasagar,
Tungabhadra High level canal, Srisai-
lam and Pochampad. 1t is very diffi-
cult for the State to execute all of
them with its limited financial
resources. Therefore, I would request
the Central Government to take over
the Nagarjunasagar project in the
Central sector, in which case they
can complete it in four or five years.
Incidentally, it will help them in solv-
ing the food problem. So, I request
them to consider this question
sincerely and seriously.

Nt WEE ™ T (FeT)
IoTewer wERw, § fewie e g,
W fr faod daew F AR X @,
Fg FE W g | § e &
Tgae [ g fFo9w A SRS
TS FEF AR FET, oI § g



1053 Demandg

[ st F3an]
frae § s wmd ¥ fefewmzdw
frrma #T A gR ATES aig o
Fomw | AfEw gt o AgR fawre
g A ¥ feael € @ owser
9 & T I FT AT & @& |
T Y g 78 ¢ fH oY g fawelt §
I AT A DI g FT a9
¥ ar® g aafz @ W & A A
™ W afk wig Ea Ry
R WT § W AW @y
s, @ wmaEr gE fEEm 9w
g7 qt § WY gu faem o @ &
fFamET A1 B T @

3 F T W gW A FT IH AAT A
F1 of o, gafear ot #1 3 fem,
gt +ft Ty o g g aw g el |
T Aqfeww § 39 F foq F0aw s
o TU de TAHE § H9E foFaT T |
ag T Wi I dwedw AW T
T ST @& AR 89§ WRT mn
T T & | AfF qar A€ e ot
¥ GgT G a6 agl o) e
Ty A g A W qF qer A
ag T8 & a1 R | q@i & fra
g ag Fg FX a= < fom w fE
qrart for e & g e e
% | U Tz ¥ gw @ w9 few fE
R oy amiw ara vy g9 e
o7 <@ &, e ¥ = o o Ve R,
Qe A FE

sfFa &di § qFr SEY ag Wa
AR T R ARG @
fam q g &1 W AT =nfgw o
T (G G ATV § FH A7 AT
a1, 98 T & % | @iz N e
qret g&@ FES & TG AT Q@ E
WA A Tifgw ) OF T F
st F A @ W R | W
farerTt i 59 faeTaT ®1 gLAT T4
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fo& 37 = wuet aw 1E § | fow e
FI A T80 ForE & STFTIA FT
e At fae &1 fow e § &
g & fau fafgad @ o, fear
¥ 3 w1 Fw@r N fom s owr &
39 ¥ fau &% @ qgdaerd #1 faar
mr f& fom wdfAl 8 qeX faere
% I & F@T AE F7 F), AfwA w1
@ g

zafen sfotam fafaes g
T A< W AT Aifgy | ag fEami
F w2 F fau #19 FAT IR E,
affm A N gE G @ e | o e
ufaat # Ag3 faee T &, g o T
AT IO AT AT & fF S fie &
qT 3fY 9T BT ST & | TH FT FHE Ao
T AT @ & ) ARl F 9™ anisEt
¥ fory A ar AT ¥ 9T & & A
F oo ¥ 3w F s S qwr
forar war, afeq Sa<aam 7€) fagr o
TET ] | AT AT FAT 5TF F 1€ A
TAFT 34 fF agr @97 567 & a1 Tl
aY A9 &1 qar Jeem 5 ag &% &Y
¥ o fFEmal #1 a9 g F a9
T &Y T ] | G § I FY G
g fey afwT qEaT & W@
TR S ey fafreex §, 3 9@
& wwaT g wny & WK dE A g
fr srpee oW wgt 9 A\ o dar
2T, IW W W AE AT AR @l
1T 7 2T T @, I N g AE
wa e 3 § A A 3@ § fF s
STST G2 ERT | aTed ¥ A 7T 6K
g wa ot TR qfeda ¥ RSt T
TR X GH FA T S G FFAT R
SRR A ZOW G1E 7 F 1 3T FY G
afy T & I ] 1 37 IR ITHT
Frqerd et @g AT 9gAT §, T I
# qrY T qTETR 81 I § 1 W
9 F7 A OFT T @ g 9
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FET AT FT IATH &, I8 W
A F ATEI, T G| TER El
STET T A T HAST g9 F aony
o2 AFE e 1 WEw T feew
F@E A TEA

o ¥ & zaAr @ 9avAr s
=g § f feam Y gEmast feamar
T H I F S Fot Forgm o @ L,
SH 1 TE FIETAT AT |

Shri Sham Lal Saraf: Mr. Deputy-
Spaker, Sir. while supporting the
Supplementary Demands for Grants
that are being asked for, I would like
to make a few observations on some of
the items under these Grants. While
speaking on Demand No. 38, Grants-
in-aid and loans to States, my hon.
friend, Shri Priya Gupta, has made
certain remarks with regard to grants
or aids being given to Jammu and
Kashmir State and I feel that he is
suffering from some delusion.

Shri Priya Gupta: He is wrong. 1
did not object to the grant of it. It
may be extended. I do not mind that.
But there should be proper check on
proper utilisation of the fund.

Shri Sham Laj Saraf: The way in
which my hon, friend expressed him-
self about these grants and aids was
not at all healthy. Actually, my hon.
friend should know that Jammu and
Kashmir State stands financially integ-
rated with the Centre as any other
State in the counry. Naturally, there-
fore, under the Constitution funds will
flow to that State as grants and loans
as they will to any other State in the
country like Bengal, his State......

Shri Priya Gupta: It is not my State,

Shri Sham Lal Saraf: .... Madras,
Bombay or any other State. Naturally,
therefore, as far as that part is con-
cerned, there is nothing new.

Dr. Ranep Sen: Bengal is noi his
State.
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Shri Priya Gupta: My State is Bihar

Shri C, K. Bhattacharyya: He is
elected from Bihar.

Shri Sham Lal Saraf: t it be
Bihar. My submission is that it is not
correct to say that. The way in which
my hon. friend expressed it it was as
if funds were being drawn and handed

‘over to a person or to a few persons.

The Centre passes on grants to the
States under the Constitution and
Jammu and Kashmir State is one such
recipient.

Secondly as far as the principle of
financial integration with the Centre is
concerned the accounts include the ac-
counts that you have to maintain with
regard to your own revenues and ex-
penditure and it has to be done by
the Accountant-General who is direct-
ly under the Auditor-General of India.
Therefore, al] the accounts are {o be
maintained, seen and examined by
him. The question of giving loans to
anybody or person in the State does
not arise. Rather I would say that in
that State as well the Audit Report
comes to the Government. It is taken
up first by the Public Accounts Com-
mittee and is then discussed in the
State Legislature. Then, whatever de-
fects may be they are corrected.
Therefore, as far as that part is con-
cerned, there is nothing cbjectionable.

Ag regards giving of these grants to
the States; specially such of the States_
as are small ones, for instance, those
that have come into being now who
have been given some asssitance and
loans by the State in order to enable
them to set up their own self-govern-
ing institutions like Himachal Pradesh,
Tripura and others the Central Gov-
ment is doing well by helping these
States like that.

I would mention my own State in
this connection. When we took over
the Government of that State in 1947.
the revenues of the State were hard!v
Rs.  2,50,00,000, more partcularly"
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because of the ravages that were per-
petrateq upon that State by the raiders
from Pakistan. It is due to the assis-
tance, help and loans that the Centre
has been granting that last year's
Budget has exceeded Rs. 25 crores.
From Rs. 2,50,00,000 the Budgct of the
State has exceeded Rs. 25 crorcs. It is
because of the loans that flow to the
States and these aids that go to the
States that the States come up, more
particular the more backward States.
Therefore, this step should be welcom-
ed and is welcome.

I am very happy that this time funds
are being asked for as loans or aids
to these newly formed self-governing
units that were working as Centrally
administered territories till now, like,
Himachal Pradesh, Tripura, Goa and
another State. Keeping that in view
this is the right thing that the Central
Government is doing. Therefore it
should be encouraged and should be
very much welcomed.

The second point that I would like
to make is with regad to the river
boards. 1 have heard some of the
speeches made and I feel that most of
the speeches today were rather no: to
the point. My friends should know
that river boards are being formed or
rather are going to come into being
for a very specific purpose, the most
important purpose being the well-
being of the country as a whole. You
know, Sir, last year in_this very august.
House we discussed our flood problem
for a number of days and a number
of problems came up during that dis-
cussion. It is right from the water-
sheds, the forests or the mountains
down to the s2as where our rivers
flow that these waterg have tc be pro-
tected, conserved, utilisad and har-
nessed. Over and above that the en-
tire country has to be saved from
floods.

While participating in that discus-
sion I had submitted and proposed that
we should set up separate boards for
the different river basins. But today
what I find from this explanation is
that the boards that will be set up may
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be for one or more rivers Maybe, be-
cause of topographical reasons or be-
cause of the circumstances prevailing
in those areas, it may be possible to
set up one board for more than cne
basin. I would submit that as far as
the setting up of these boards is con-
cerned, these boards shall have to do
a lot of work, firstly, how best we can
conserve our waters and utilise them
and also, as some of my hon. friends
from Andhra ard Mysore have point-
ed out. the distribution of the waters.
That of course will naturally be done
on certain princioles that mav be laid
down by the States. between them-
selves, or with the aid of the Centre.
The main purpose is that we are able
to generate ag much of energy as pos-
sible so that we can utilise it for the
development of the countrv. Then, we
have to utilise our waters for irriga-
tion and drinking purposes.

Even this morning I had asked a
question which was not replied to pro-
perly because the Chair did not allow
it. Today one of the very fressing
problems before us is our rurai water
supply. 1 have worked over tais for
some time. I have attended one or
two conferences out of the country. I
had specifically gone there to under-
stand how those modern countries had
solved their two problems, that is, the
rural water supply and rural sanita-
tion problems. Today we may have
set up some local self-governing ins-
titutions but I may tell you that per-
sonally I am not at all satisfied with
regard to these two problems. These
are two important problems on which
the future life of the nation rests.
Therefore my submission is that we
should welcome these boards. They
should function properly and all the
States should co-operate.

One point more and that is with re-
gard to shipping, shipping rights and
the recruitment of our seamen from
Pakistan. I fully support what my
hon. friend, Shri Raghunath Singh has
said and would also submit that our
efforts should be to raise our own
army of seamen and train them. I
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must pay my compliments to the Min-
istrv of Communications. They are
doing wonderfully well in regard to
all the other means of communciations.
but I would say that they should pay
more and more attention to increas-
ing our tonnage as far as our coastal
trade is concerned and to our vessels
going to the other seas.

With these few remarks I support
these Demands.

The Minister of Shipping in the
Ministry of Transport ang Communi-
cations (Shri Raj Bahadur): Mr.
Deputy Speaker, Sir, I had a very
small demand which related to welfare
of seamen. However. my hon. friend
Shri Raghunath Singh hag taken the
opportunity to say something about
the seamen in a general way and has
raised certain important and funda-
mental issues. I felt dutybound to
make my observations by way of cla-
rification in regard to them.

He has raised the question of em-
ployment of Pakistani seamen in the
context of the diminishing number of
jobs so far as Calcutta recruiting cen-
tre is concerned. He has given certain
figures. Just to get into proper se-
quence and to state the context of
things, I would like to place authentic
figures.

Shrj D. C, Sharma
Are these figures correct?

(Gurdaspur):

Shri Raj Bahadur: I think I should
compass my observations in the mini-
mum time possible. Therefore, I ex-
pect my hon. friend Prof. Sharma
would allow me to do that.

The total number of seamen that we
have got on our registers is 51,137. Out
of this, the number of Indians is
45,624

Dr. Ranen Sen: Is it an all-India
figure?

Shri Raj Bahadur: Yes, an all-India
figure, both Calcutta and Bombay put
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together. And the number of Pakis-
tanis is 5,503 of which at Calcutta the
number of Pakistani seamen register-
ed is 4,961 and at Bomay 542,

The picture so far as the employ-
ment opportunities are concerned is as
follows: The number of jobs on the
deck, engine and saloon at Bombay—
the number of jobs that were availabie
on 31st March, 1963—was 20,810 and
at Calcutta the total number on the
same day was 9,451. That means,
roughly about 30,000 jobs we have
against a registered number of 51,137.
If I refer to the figures for the last
year—it is just for the sake of com-
parison—in Bombay the number of
jobs were 19,712 which means in this
one year there was a slight improve-
ment, an improvement of the order of
1,098. In Calccuta, however, there has
been a decline. It fell from 10,238 in
1962 to 9.451 which means a loss of 787
jobs. But if I give a larger perspec-
tive, things would really look like
alarming and I really feel ccncerned
about it so far as Calcutta is concern-
ed. While we have been able to re-
tain the employment opportunities and
the number of jobs at Bombay which
will be apparent from the following
figures, namely, that on 1-1-1957 we
had at Bombay as many as 22,825 jobs
and on 1-1-1958 it rose to 24,338 and
at present, that is, on 1-1-1963 it is
20,919, there being a deciine of the
order of 4,000, in the case of Calcutta,
when the number of jobs available
was 16,585, the number of jobs avail-
able at Calcutta now is 9,336 which
means a decline of about 7000 jobs—a
loss of 7000 jobs. Altogether, we have
lost 11,000 jobs. Partially, it is due to
the fact that some ships go out of use.
—they are simply scrapped; they do
not come back for recruitment. But a
substantial part of the loss of these
jobs can be ascribed to the fact that
the foreign shipping companies cease
to come to our shores for recruitment
and they go to other places. We have
found that although there is no offi-
cially recognised recruitment centre
at Chittagong, some of thd&se compan-
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ies are taking their ships to Chittagong
for recruitment which means that
Pakistani seamen who are registered
with us have got a double advantage.
They can get themselves recruited at
Calcutta as seamen registered on our
books of registration and also at Chit-
tagong, whereas Indian seamen can
only find recruitment at Calcutte and,
as I have just now indicated, the num-
ber of seamen at Calcutta is quite
large, In fact, we have got a rule in
this particular matter and the rule is
that the number of seamen to be re-
gistered at a particular port should
not exceed more than 150 per cent of
the number of jobs available. For 100
jobs available there can be only 150
registrations. But in the case of Cal-
cutta, the position is different, I am
taking only the deck and engine crew
into account which are more import-
ant. The number of jobs on these
two particular servcies, for these two
particular kinds of jobs, is 6,943. The
number of seamen registered, how-
ever, is 13,162. But on the basis of
150 per cent rule, this number should
have been of the order of 10,416.
Therefore, a surplus is there of the
order of 2,746. The guestion that Shri
Raghunath Singh seems to have raised
is ‘What are we to do about this?’.
Can these 2746 Pakistani seamen who
are registered at Calcutta be asked to
go over to Chittagong where they are
already finding a sort of centre? We
may officially say that Chittagong is
not yet recognised as a recruiting
centre, but the fact of the matter is
that all reports show that foreigr ships
are going there. So naturally our sea-
men are agitated. The shipping circles
are agitated, and we overselves feel
concerned about the employment op-
portunities to be made available to our
own seamen.

So, this point is really an important
point, and I can only assure my hon.
friend Shri Raghunath Singh and the
House that the matter is constantly
under our review, and we are trying to
see what we can do to meet the situa-
tion with a view to protecting the legi-
timate rights and interests of our
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seamen and of our nationals who have
got no other place to go to excepting
Calcutta, in this region, for their
employment opportunities. That is
what I would like to say so far as this
question raised by my hon. friend Shri
Raghunath Singh about seamen is con-
cerned.

Another point that he raised in this
connection was about the recent
increase in the frieght rates by the
India, UK, and continent Conference
to the tune of 121 per cent with effect
from 1st August, 1963. That is a
matter in regard tfo which we
have already expressed our co-
cern and anxiety, because if we
take item by item the various export
commodities, the impact is really
severe in many cases. I may take the
House into confidence and say that from
the studies that we have been able to
make so far, the impact in certain
cases ranges from a sum of 10 shillings
increase per metric tonnes or per 1000
kilos to as much as 75 shillings in cer-
tain cases. In the case of textiles and
other sensitive commodities, the impact
has been very heavy, and we are really
concerned about what to do about this
particular matter.

I can only assure the House that we
are again trying to see how best we
can serve the interests of our export
trade with a view to protecting it pro-
perly. We have got to provide duc
protection to it. We were already
suffering from one particular handicap
in so far as our export trade had to
contend in certain important cases
against discriminatory freight rates
which meant that for the same com-
modity going from Japan or other
places in the East to the UK or to the
Continent, the freight charged was
comparatively or relatively or propor-
tionately less as compared with
freights of a higher order which the
same commodity was made to pay
when it went from our country. That
was already a problem confronting us.
We set up a Freight Investigation
Bureau. It took up the question with
the shipping conferences concerned,
and T am glad to say that in as many
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as 250 cases, the Freight Investigation
Bureau succeeded in getting substan-
tial reductions and the removal of
these discriminations in the freight
rates. So, we are alive to that prob-
lem, and it was with a view to step
up our efforts in this direction and
to give an added importance to it that
a high-powered body, the Maritime
Freight Commission was appointed,
and for the first time it examined this
particular matter, namely, the proposed
increase by this conference in the
freight rates on West-bound cargo.
Unfortunately, the Conference has not
accepted, or if I may use the expres-
sion which has been used by another
responsible body in this context, they
did not ‘show sufficient “consideration
or respect” for the findings or recom-
‘mendations of this freight investiga-
tion bureau. I very much regret it,
and our trade has been protesting
against it. In fact, I am being flooded
with telegrams and representations by
the trade in various commodities, that
we should do something about that. As
I said earlierf after all shipping is a
means to an end. Shipping is to be em-
ployed to serve the needs of our trade,
and particularly to protect our export
trade and to give it as much of en-
couragement «and protection as pos-
sible; and we are trying to see and
trying to ensure that so far as that is
concerned, all due protection and pro-
motion of our export trade is secured.
In that connection, I make bold to
say the other day that after all, the
conference of the shipping lines is a
means to an end and not an end in
itself. If they outgrow their utility
or usefulness, then we shall have to
devise steps to protect the legitimate
interests of our export trade, and I
can do and give that assurance to the
House here.

The third point that he raised was
about welfare officers to be appointed
in the different ports which he men-
tioned in the course of his speech. I
would only say that wherever an
officer has not been specifically ap-
pointed for this purpose, our diplo-
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matic missions abroad look after the
welfare of our seamen, and they are
properly looked after,

I do not think we need entertain
any anxiety on that account.

Shri Priya Gupta: In the embassies,
they do not know the labour laws and
they cannot settle the disputes on the
spot.

Shri Raj Bahadur: I think we have
to strike a balance between the re-
quirements of a situation and the ex-
penditure that has to be incurred, the
requirements of the seamen and the
amount that has to be spent on the
appointment of a particular officer.
One has to be commensurate with the
other. Otherwise, it will be wasteful
expenditure which should be avoided
in all cases.

He 2iso muade a reference to the strike
on the river services for Assam last
year at or about the time of the in-
vasion by the Chinese. I can assure
him that that was a lesson that we
took to heart. We have get about
ourselves to do something to arrange or
manage things in this behalf in such
situations. We have already set up a
transport organisation which has pro-
gressed sufficiently, I should say, sub-
stantially, and I can assure the House
that with the increase in the rail and
road transport capacity, we are sure
that if any untoward situation like
that arises in future, we would be
able to cope with the situation.

Shri B. R. Bhagat: Hon. Members
in the beginning either through ig-
norance or through some mis-oncep-
tion complained that we have come to
this House so soon after the Budget
session with this bunch of supplemen-
tary demands. I would have actually
expected that they should have com-
plimented Government for coming go
quickly with these demands. The
nature of the demands is such that it
has to be so; the Constitution and con-
ventions provide that if there is a new
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service or if there are post-budget
developments as a result of which
tnere is some transfer or reallocation
or new items of expenditure, we have
to come to the House and I think
Parliament should expect Government
to do so, the sooner the better. That
is exactly what we have done. S
instead of complimenting Government
for following the correct parliamentary
procedure, the hon. Members have
tried ip fnd fau't wilth them, There-
fore. it is my duly to poin* out that
al least on this score their complaint
is neither fair nor reascnable.

If you see the demands, they total
up to Rs. 38.20 crores. The main items
are as follows: Rs. 14.78 crores for
the new Union Territories of Himacha!
Pradesh and others—that is, under re-
venue account—and Rs. 5.14 crores on
capital account. The House is aware
tnat we have pa'scd the new iegis’a-
tion. My hon. Colleague piloted the
Bill. New Governments in the Union
Territories have come into being and
It is required under the law of Parlis-
ment that they must have their sepa-
rate funds. The new fund has to be
created in each of the Staies. There i
no new expenditure. What was there
under a differcnt head in the Budget
has to be kept under a separate con-
solidated fund of the various Union
Territories,  Thereforr, reallocation
has to Be made. This is a gpecific
post-Budget development which has
arisen a& a result of the law of this
House, and therefore, we have to pro-
vide a new item. The result is that
we have come to this House with
Supplementary Demands for about
Rs. 20 crores which is a very large
chunk out of the total of Rs. 33 crores.

There is another item which is also
a new service, that is the creation of
a special fund, that is the Marketing
Development Fund. There was a pro-
vision already of Rs. 8.80 crores in the
Central Budget for the current year.
It was thought necessary, and rightly
s0, because the promotion of inter-
national trade is getting into stride,
that a special fund should be created
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especially for market research, commo-
dity reesarch, area surveys, research
programmes etc., which is a very
dynamic subject. Quick changes are
taking place in consumer preferences
and in the preferene of commodities
in various countries, and if our
country is to survive in export trade,
it has to attune itself to the quick-
changing patterns in the  various
countries, and therefore, it is very im-
portant. Similar, export publicity,
dissemination of information in regard
t0 ocur international trade and parti-
cipation in trade fairs and exhibitions
ace equally important. We are  just
now having a big trade fair in Moscow.
Already, our trade with the Soviet
Union and the East Europeaw coun-
iries is growing very rapidly, and such
exhibitions and trade fairs will help
in the promotion of international trade
very much. This Fund is also intended
to deal with various other matters of
export promotion and developing our
‘nternational trade. So, the Ministry
of International Trade came to the
conclusion that we must have a Special
Fund with which to finance all this
necessary expenditure. This is again
a development after the Budget was
passed by this House, and therefore
the Fund has been created. Actually,
there is no new disbursement or new
item of expenditure, because already
there is provision of Rs. 3 crores under
Demand No. 2 and Rs. 80 lakhs under
the existing Demand in the Budget.

So, if you see the entire Demands,
actually the net qutgo from the Con-
solidated Fund of India arising from
these Supplementaries totalling Rs.
30.9 crores is only Rs. 29 lakhs. The
Constitution porvides that for any new
service we have to take the sanction
of the House, and rightly so. Similarly
if there is 3 new allocation, it has to be
covered by a vote of the House, and
therefore, it was necessary and quite
proper for us to come to this House,
and I think the House should appre-
ciate that the Government has been
very quick in taking the corréct con-
stitutional procedure in respect of
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granting of funds for the governance
of thig country.

Another point, again a very mis-
conceived one, wag made by the hon.
Member. He said we were losing all
the cases, we were not takirg care «f
our legal proceedings, mot appoinung
proper lawyers, that the cases were
not conducted properly, with the result
that we had to come to the House for
making payments. But he does not
realise that only in the cases wherz
Government loses, when the court
passes decrees against the Government,
that we have to come to the House for
making payment. Such items are very
few. There are only four items in chis
respect, but as against this, there are
dozeng of cases which the Govern-
ment wins. As against 12 or 15 or a
large number of cases in which Gov-
ernment wins, they need no. come to
the House; and there are only a few
cases in which the Government Ilose
and in which they have to come to the
House. Still, the hon. Member has come
to the hasty conclusion that the Gov-
ernment cases are not conducted pro-
perly. I think this is not g very well-
informed criticism of the Government.

Dr. M. S, Aney (Nagpur): It would
be interesting if the hon., Minister
furnishes figures as to the number of
cases in which the Government have
won and the number of cases in which
they have lost and how much amount
has to be paid.

Shri B. R. Bhagat: We are winning
in many cases and losing only 1 a
very few cases. That is che point. We
are trying to conduct the cases well
in respect of all thes= litigations to
the best and to the maximum possibic
extent.

Then the hon, Member referred to
Avro-748 and to various other matters.
I need not go into the details. I can
only tell him in a sentence that he
need not harbour any such fears be-
cause the Government or the Cabinet
has already decided that the Avrc-748
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programme will continue an: already
new manufactures are taking place.
So, there snould not he any appre-
hension on this account.

Then the hon. Member referred to
ih» Refinance Corporation.

shei 8. M. Danerjee: Is it a fact
that there is going to be a Corporation
tor Avro?

Shri B. B. Bhagat: No The present
arrangement is continuing. Then,
about the Refinance Corporation, the
hon. Member asked what types of in-
dusiaes are heiped by tais Corporation
and how it is that we have come to this
House for this fund so quickly. I
think if the hon. Member refreshes
his memory about the constitution of
the Corporation and the nature of its
working he will find that the very name
suggests that it is a Refinance Corpo-
ration. It does not finance directly,
but it finances through the various
approved bodies and actually the ar-
rangement is that the various scheduled
banks, tha State l'inance Corpcraticns
and the Madrag Industrial Finance
Corporation, etc. are financed, for the
industries undertaken by these orga-
nisations, by the Refinance Corporation.
I think the Corporation has received
so far 312 applications for a total sum
of Rs. 40.10 crores since its inception
in June, 1958, and up to the end of
June, 1963, the total refinance sanc-
tioned by the Corporation from its in-
ception is Rs. 36 crores, out of which
Rs. 20 crores have been disbursed.
In addition, the Corporation has san-
ctioned applications for refinance, for
the medium-term export credit, for
Rs, 10.83 lakhs.

The hon. Member asked what are
the industries which are being helped:
It is difficult for me to give the names
of the industries, but I can give the
categories of the industries. For
example, they are the Food Manufac-
turing industries, except beverage in-
dustries; manufacture of textiles, basic
industrial chemicals including fertili-
sers, manufacture of artificial fibras,
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manufacture of cement, manufacture
of iron and steel and basic industries;
manufacture of metals, transport
equipment, machinery including elec-
trical machinery, motor vehicles, photo-
sraphic and oplicel glass goods, cte.
In addition to these, they are also
helping the small-scale industries
which come under the credit guarantee
scheme of the Reserve Bank and the
other banks. Recently we have for-
mulated specific proposals about the
export industries. We have also re-
cently liberalised the provisions for
financing and giving help for export
under the scheme. For example, when
an industrial concern is also an ex-
porter, the limit of Rs. 50 lakhs will
apply separately to loans made to it
for financing industrial expansion and
granting export credits. Similarly, it
provides medium term loans, what
are popularly known as “term loans”.
For example, in export credit it is
giving mur- faciliti s—where a loan is
for a period longer than ten years, thai
part of it which is repayable within a
period of not more than ten years will
also be eligible for refinancing. It is
giving various other facilities, and I
think it is doing an extremely good
work. It has fulfilled a vital need in
our financial and credit structure, and
the result is that it is drawing its
money quickly. That is why we had
to come before the House, because it
wanted more funds. Its activities are
increasing, as the House would like
them to increase, and therefore its
need for money came earlier than
what we expected. That is why we
had to come with a fresh demand to
this House in the shape of a supple-
mentary grant.

Mr. Deputy-Speaker: If necessary
the House will sit for a few more
minutes and finish this.

Shri B. R. Bhagat: I have almost
finished. There were one or two
general points raised and I need not
go into them.
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Shri S. M. Banerjee: What about
Bird and Company and McLeod Com-
pany?

Shri B. R. Bhagat: About Bird and
Company, as I said, there are no
names of either Ministers or high
Gove nment officials.

Shri S. M. Banerjee: 1 have accep-
ted that.

Shri B. R. Bhagat: It is all untrue.
There are no such names in the books
we have seen so far.

There are one or two general points
raised by hon. Members and, as I said
I need not go into them. For example,
a point was raised about the prices. I
only want to say this that the setting
up of the Central Government Em-
ployees Consumers Co-operative Stores
is a welcome measure and the hon.
Member ned not accuse the Govern-
ment at least of ignoring the price line
because whatever steps should be
taken are being taken by the Govern-
ment,

Dr. Ranen Sen: Are such stores
going to be s2t up in other States also?

Sari B. R. Bhagat: Such consumers
co-operative storeg should be set up.
Delhi being 3 centrally administered
territory it is the responsibility of the
Central Government and, therefore, of
this Parliament. The setting up of
co-operative storeg in other States
should be the responsibility of the
State Governments.

Dr. Ranen Sen: What about the
Central  Government employees;
whose responsibility is it?

Shri B. R. Bhagat: It should be of
the Cetral Government.

Shri Priya Gupta: We want that
there should be no intervention by
departmental officers or the executive
in the affairs of the co-operative socie-
ties and the members of the societies
should have the hold on them.

Shri B. R. Bhagat: Members would
have the hold on them and there would
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be no interference. The policy of
Government on this point is very
well known. We discourage all un-
necessary intervention from govern-
ment departments.

17 hrs.

Then, there was the question of
inter-State water boards. I need not
go into the question about that. I
very much appreciate the expressions,
emotional or otherwise, made by
various hon. Members coming from
various States. I need n't go into it
because that is a larger issue and a se-
parate issue. The only point is that this
is very welcome measure. Actually, for
the last ten years the Government
was trying to have various boards not
only for the utilisation of river basins
and development but also for ironing
out the various inter-State difficulties,
and after g guod deal of efforts and
the law passed by Parliment, the good
offices of the Government here and
also the co-operation of the various
State Governments it has been now
possible to begin with these five inter-
State river boards. For that token
grant has been asked for, and I
think it should be welcomed by hon.
Members because in future, I entire-
ly agree with hon. Members, all these
rivers or river basing are national
assets and they have to be looked after
in that way. There cannot be any
clash between the national interest
and the sectional interest. The
national interest has got to prevail if
the country is to survive and I know
this is the general opinion and general
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climate in the country. From that
point of view, the setting up of such
inter-State River Boards should be
welcomed, because it will subserve to
the general regional interest, based on
technical and other considerations
and not on narrow considerations of
any State or any sectional interest.
With these words, I commend the De-
mands for Grants for the acceptance
of the House.

Mr. Deputy-Speaker: 1 will now
put the motion of Shri Prabhat
Kar to the vote of the House.

The cut motion was put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1964, in respect of the following
demands entered in the second
columpn thereof:

Demands Nos. 5, 38, 56, 70, 113,
126, 131 and 136.”

The motion was adopted.
17.02 hrs.

The Lok Sabhg then adjourned till
Eleven of the Clock on Monday, August
18, 1963/Sravana 28, 1885 (Saka).



